
 

 

भारतीय ररज़र्व बैंक  

   संपदा वर्भाग  

चेन् नै  

ई-वनवर्दा आमंवित करने की नोविस 

 

भारतीय ररज़र्व बैंक, चेन्नई पात्र ठेकेदार ों से ई-वनवर्दा के माध्यम से द  भाग ों की निनर्दाएों  आमोंनत्रत करता है ज  

निम्ननिखित कायव के निए नू्यनतम पूर्व-योग्यता मािदोंड ों क  पूरा करते हैं। नजस कायव के निए ब नियाों आमोंनत्रत 

की जाती हैं, उसका मुख्य नर्र्रण और ब िीदाता क  महत्वपूणव अिुदेश निम्नािुसार हैं:  

a. ई-निनर्दा सों.   RBI/Chennai Regional office/Estate/23/25-

26/ET/392[SITC of 4 AHU at MOP] 

b.कायव का िाम बैंक के मुख्य कायावलय  भर्न , चेनै्न  में 04 एयर 

हैंडवलंग यूवनिो ं(एएचयू) की आपूवतव, संस्थापन, 

परीक्षण और कमीशवनंग (एसआईिीसी)। 

c.   निनर्दा का प्रकार   ई-प्र कू्यरमेंट प्रणािी  

https://www.mstcecommerce.com/eprocn के 

माध्यम से ऑििाइि भाग1-तकिीकी-र्ानणखिक ब िी 

और भाग-2 मूल् य ब िी) निनर्दा दस्तारे्ज में ई-निनर्दा के 

निए नदशा-निदेश नदए गए हैं। 

d. कायव की अिुमानित िागत  ₹49.80 लाख (जीएसिी सवहत)। 

e. पानटवय ों क  डाउिि ड करिे के निए  एिआईटी 

की उपिब्धता  तारीि 
22 अगस्त, 2025 से 17:00 बजे से आगे। 

f.ब िी-पूर्व बैठक 

ऑफिाइि 18 सितम्बर, 2025 को 11:00 बजे      

(स्थाि: भारतीय ररज़र्व बैंक, एसे्टट नर्भाग, II ति, 

राजाजी सिाई, फ टव  गे्लनसस, चेन्नई-600001)। 

g. बयािा धि जमा (ई एम डी) प्रते्यक ब िीदाता से ₹ 99,600.00/- 

h.https://www.mstcecommerce.com/eprocn 

में तकिीकी-र्ानणखिक ब िी और कीमत ब िी 

ऑििाइि प्रसु्तत करिे के निए ई-निनर्दा शुरू  

करिे  की तारीि   

21 वसतम्बर, 2025 से 11:00 बजे से आगे। 

i. ईएमडी प्रसु्तत करिे की अोंनतम तारीि 01 अकू्टबर, 2025 को 11:00 बजे। 

j. तकिीकी-र्ानणखिक ब िी और मूल् य ब िी 

पीकू्य दस्तारे्ज ों के साथ ऑििाइि प्रसु्तत  करिे  

के निए ई-निनर्दा बोंद करिे  की तारीि  

01 अकू्टबर, 2025 को 11:00 बजे। 

k. निनर्दा ि ििे की तारीि और समय   निनर्दा का भाग I (तकिीकी-र्ानणखिक ब िी) 01 

अकू्टबर, 2025 को 14:30 बजे ि िा जाएगा। भाग-II 

https://www.mstcecommerce.com/
https://www.mstcecommerce.com/


(मूल्य ब िी) बाद की तारीि क  ि िी जाएगी नजसकी 

सूचिा अहवक ब िीदाताओों क  दी जाएगी। 

l. िेि-देि शुल्क एमएसटीसी निनमटेड के पक्ष में एमएसटीसी भुगताि गेटरे् 

/ एिईएफटी / आरटीजीएस के माध्यम से एमएसटीसी 

प टवि में उखिखित िेिदेि शुल्क का भुगताि। 

m. निनर्दा आमोंनत्रत करिे र्ािे प्रानधकारी के 

कानमवक के सोंपकव  नर्र्रण 

(i) श्री ररजेश आर एन (सहायक महा प्रबंधक), संपदा 

वर्भाग  

    044–2539 9261   rijeshrn@rbi.org.in 

(ii)  श्री वनवतन जे सेबेस्टियन (सहायक प्रबंधक -

इलेस्टक्टि कल) 

     044–2539 9847  nithinjsebastian@rbi.org.in 

(iii)  श्री  अवभषेक देशमुख (सहायक प्रबंधक, संपदा 

वर्भाग)                                                                                                         

      044 –2539 9066  adeshmukh@rbi.org.in 

 

2. अनधक जािकारी के निए कृपया निनर्दा दस्तारे्ज तकिीकी-र्ानणखिक ब िी (भाग I) और मूल्य-ब िी (भाग 

II) देिें। इसके अिार्ा शुखिपत्र/पररनशष्ट, यनद क ई ह , बैंक की रे्बसाइट पर https://www.rbi.org.in/'निनर्दा 

और https://www.mstcecommerce.com/eprocn/ निोंक के तहत ह स्ट नकया जाएगा। बैंक सबसे कम 

निनर्दा स्वीकार करिे के निए बाध्य िही ों है और नकसी भी निनर्दा के पूणव या आोंनशक रूप से स्वीकार करिे का 

अनधकार सुरनक्षत रिता है। बैंक नबिा क ई कारण बताए नकसी एक या सभी निनर्दाओों क  अस्वीकार करिे का 

अनधकार भी सुरनक्षत रिता है। 

 के्षिीय वनदेशक 

भारतीय ररज़र्व बैंक 

चेन् नै 
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संपदा विभाग Estate Department 

चेनै्न Chennai 

(Website: www.rbi.org.in) 

(केिल ई-विविदा e-Tendering only) 

विविदा दस्तािेज Tender Document 

भाग  1 PART- I 

 

(To be submitted via MSTC V3 portal only) 

ई विविदा संख्या: RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 

AHU at MOP] 

E Tender No: RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 
AHU at MOP] 

 

बैंक के मुख्य कार्ाालर्   भिि , चेनै्न  में 04 एर्र हैंडवलंग रू्विट  ं(एएचरू्) की आपूवता, 

संस्थापि, परीक्षण और कमीशविंग (एसआईटीसी) के कार्ा के वलए ई-विविदा 

E-Tender for Supply, Installation, Testing and Commissioning (SITC) 
of 04 Nos. Air Handling Units (AHU) at Main Office Premises, Reserve 
Bank of India, Chennai 

 

Date from which e-Tender will be 
available on MSTC website 

August 22, 2025 

Date & time of Pre-bid meeting 11:00 Hrs on September 18, 2025 

Last date of submission of e-Tender 11:00 Hrs on October 01, 2025 

 

 

 

 

 

 

https://rbi.org.in/en/web/rbi
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DISCLAIMER 

भारतीय ररज़र्व बैंक, संपदा वर्भाग, चेन्‍नै ने  इच्‍छुक पावटवय  ंक  करार के  संबंध में एक पृष्‍ठभूवम -परक  जानकारी  

देने  के  विए  इस  दस्‍तारे्ज  क   तैयार  वकया  है।  यद्यवप  भारतीय  ररज़र्व  बैंक  ने  इसमें  अंतवर्वष्‍ट  जानकारी  क   तैयार  

करने  में  समुवचत  सार्धानी  बरती  है, तथावप, इस  दस्‍तारे्ज  में  अंतवर्वष्‍ट  या  इसके  बारे  में  दी  गई  वकसी  जानकारी  

की  संपूर्वता  या  सटीकता  के  संबंध  में  न  त   भारतीय  ररज़र्व  बैंक  और  न  ही  उसके  क ई  प्रावधकरर्  या  एजेंसी  या 

संबंवधत  अवधकारी, कमवचारी, एजेंट  या  परामर्वदाता  क ई  र्ारंटी  देते  हैं  अथर्ा  अवभव्‍यक्‍त  या  वर्र्वित  रूप  से  

क ई व्‍यपदेर्न करते हैं।     

Reserve Bank of India, Estate Department, Chennai has prepared this document to give 
background information on the work to the interested parties. While Reserve Bank of India has 
taken due care in the preparation of the information contained herein and believe it to be in 
order, neither Reserve Bank of India nor any of its authorities or any of their respective officers, 
employees give any warranty or make any representations, express or implied as to the 
completeness or accuracy of the information contained in this document or any information 
which may be provided in association with it.  
 

इस  सूचना  का  अवभप्राय  पररपूर्व  जानकारी  देना  नही ं है।  इच्‍छुक  पावटवय  ं के  विए  ज़रूरी  है  वक  रे्  स्वयं  पूछताछ 

कर  िें  और  उत्‍तरदाताओ ं के  विए  अपेवित  है  वक  रे्  विखित  रूप  में  यह  पुवि  करें   वक  उन्‍ह नें  ऐसा  वकया  है  और  

रे्  केर्ि  भारतीय  ररज़र्व  बैंक  द्वारा  वनवर्दा  प्रस्‍तुत  करने  हेतु  दी  गई  जानकारी  पर  वनभवर  नही ं हैं।  जानकारी  इस 

आधार  पर  दी  गई  है  वक  यह  भारतीय  ररज़र्व  बैंक  या  इसके  वकसी  प्रावधकरर्  या  एजेंसी  या  उनके  संबंवधत  

अवधकाररय ,ं कमवचाररय ,ं एजेंट  ंया परामर्वदाताओ ंके विए बाध्‍यकारी  नही ंहै।   

The information is not intended to be exhaustive. Interested parties are required to make their 
own inquiries and respondents will be required to confirm in writing that they have done so, 
and they do not rely only on the information provided by RBI in submitting the Tender. The 
information is provided on the basis that it is non – binding on Reserve Bank of India or any of 
its authorities or agencies or any of their respective officers, employees, agents or advisors.  
 

भारतीय ररज़र्व बैंक करार  के  संबंध में आगे  बढ़ने या करार के कखिगरेर्न क  बदिने, इस दस्‍तारे्ज में दर्ावई  

गई  समय-सारर्ी  क   पररर्वतवत  करने  या  िागू  प्रक्रम  या  प्रवक्रया  में  बदिार्  करने  का  अवधकार  सुरवित  रिता  

है।  इस  संबंध  में  रुवच  अवभव्‍यखि  करने  र्ािी  वकसी  भी  पाटी  पर  आगे  वर्चार  न  करने  का  अवधकार  भी  बैंक  के 

पास सुरवित है।  

Reserve Bank of India reserves the right not to proceed with the work or to change the 
configuration of the work, to alter the timetable reflected in this document or to change the 
process or procedure to be applied. It also reserves the right to decline to discuss the matter 
further with any party expressing interest.  
 

रुवच  अवभव्‍यक्‍त  करने  र्ािे  व्‍यखि  या  संस्‍थाओ ं क   वकसी  भी  प्रकार  की  िागत  की  प्रवतपूवतव  अदा  नही ं की  जाएगी।  

भवर्ष्य में जारी वनवर्दा में क ई भी संर् धन / रु्खिपत्र, यवद क ई ह , केर्ि आरबीआई रे्बसाइट और एमएसटीसी 

रे्बसाइट पर अवधसूवचत वकया जाएगा और समाचार पत्र में प्रकावर्त नही ंवकया जाएगा। 

No reimbursement of cost of any type will be paid to persons or entities expressing interest. 
Any amendments / corrigendum to the tender, if any, issued in future will only be notified on 
the RBI Website and MSTC Website and will not be published in the newspaper. 
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SCHEDULE OF TENDER (SOT) 

महत्वपूणा सूचिा 

i.  ई-वनवर्दा‍सं‍. RBI/Chennai Regional office/Estate/23/25-
26/ET/392[SITC of 4 AHU at MOP] 

ii.  कायव का नाम‍और‍अर्खिवत‍ बैंक‍के‍मुख्य‍कायाविय ‍‍ भर्न , चेनै्न ‍में‍04‍एयर‍हैंडविंग‍यूवनट ‍ं(एएचयू)‍

की‍आपूवतव, संिापन, परीिर्‍और‍कमीर्वनंग (एसआईटीसी)। 

iii.  वनवर्दा‍आमंत्रर्‍करने‍र्ािे‍प्रावधकारी‍का‍

नाम‍र्‍पता‍ 

िेत्रीय  वनदेर्क,  भारतीय  ररज़र्व  बैंक,  संपदा  वर्भाग,  फ टव  ग्िावसस, 

16,‍ राजाजी‍ सािै,‍ चेन्‍नै ‍–‍ ‍600001‍ दूरभाष‍ नं 044 - 2539 

9250/9922 ई-मेि‍आईडी :estatechennai@rbi.org.in 

iv.  वनवर्दा की अनुमावनत िागत  ₹49.80 िाि(जी.एस.टी.सवहत) 

v.  बयाना‍जमा‍रावर् ‍)डी‍एम‍ई‍(‍‍  प्रत्‍येक‍ब िी‍िगाने‍र्ािे‍से‍₹99,600/-    

vi.  कायव‍पूरा‍करने‍की‍अर्वध‍ कायावदेर्‍के‍10र्ें‍वदन‍से‍03 माह 

vii.  (क)‍वनवर्दा‍दस्तारे्ज‍की‍उपिब्धता‍और‍

ई-वनवर्दा‍पिवत‍के‍माध्यम‍से‍डाउनि ड‍

/‍जमा‍वकए‍जाने‍हैं। 

बैंक के अनुम वदत ई-वनवर्दा  प टवि द्वारा  

https://www.mstcecommerce.com/eproc/ 

(ि)‍अर्वध‍वजसके‍दौरान‍एमएसटीसी‍ई-

वनवर्दा‍ प टवि‍ में‍ वनवर्दा‍ दस्तारे्ज‍

उपिब्ध‍ह गें। 

22‍अगस्त‍2025 से‍आगे। 

viii.  ई-वनवर्दा और िेन-देन  रु्ल्‍क‍के‍भुगतान‍

संबंधी‍प्रमुि‍अनुदेर्‍ 

ई-वनवर्दा  पर  अनुदेर्  ं के  विए, कृपया  वनवर्दा  दस्तारे्ज‍का  अनुबंध-

I:  ई-िरीद संबंधी‍महत्र्पूर्व अनुदेर् देिें। 

ई-वनवर्दा िेनदेन रु्ल्क का  भुगतान, यथा िागू एमएसटीसी रे्बसाइट 

में वकया जाए। 

ix.  पूर्व-पात्रता‍ (पीकू्य)‍ संबंधी‍ कागज-पत्र‍

जमा‍करने‍की‍अंवतम‍तारीि 
01 अकू्टबर‍2025 क  11:00 बजे। 

x.  ब िी-पूर्व‍बैठक‍(ऑफ‍िाइन) 18‍वसतम्बर‍2025 क ‍11:00 बजे‍एसे्टट‍वर्भाग, भारतीय‍ररजर्व‍बैंक, 

फ टव‍गे्लवर्स, राजाजी‍सिाई, चेन्नई‍-‍600001 पर। 

xi.  तकनीकी -र्ावर्खिक‍ ब िी‍ ‍)भाग-।‍‍ (

और‍ मूल्य‍ ब िी‍ ‍ ब िी‍ ‍)भाग‍-।।‍(

ऑनिाइन‍ प्रसु्तत‍ करने‍ के‍ विए‍ ई‍-

वर्दा‍रु्रू‍करने‍कीवन‍ ‍तारीि‍ 

21‍वसतम्बर‍2025 क ‍11:00 बजे 

xii.  ब िी   ( ऑनिाइन  )प्रस्तुत  करने  की 

अंवतम  तारीि‍ र्‍ समय‍  -  तकनीकी -

र्ावर्खिक  ब िी   ( भाग -।  ) और  मूल्यगत  

ब िी  ( भाग -।। )  

01‍अकू्टबर‍2025 क ‍11:00 बजे 

xiii.  ईएमडी‍जमा‍करने‍की‍अंवतम‍वतवथ‍और‍

समय। 
01‍अकू्टबर‍2025 क ‍11:00 बजे 

mailto:estatechennai@rbi.org.in
https://www.mstcecommerce.com/eproc/
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xiv.  तकनीकी-र्ावर्खिक‍ ब िी‍ (भाग-।)‍

ि िने‍की‍तारीि 01‍अकू्टबर‍2025 क ‍14:30 बजे 

xv.  भाग-।।‍ ि िने‍ की‍ तारीि‍ (मूल्यगत‍

ब िी) 
पात्र ब िीदाताओ ंक  ई-मेि द्वारा सूवचत वकया जाएगा। 

xvi.  वनवर्दा की रै्धता वनवर्दा‍के‍भाग-I के‍ि िे‍जाने‍की‍तारीि‍से‍ 30‍ माह।‍ 

xvii.  िेनदेन रु्ल्‍क‍ एमएसटीसी प टवि में सूवचत वकए अनुसार िेन-देन रु्ल्क का भुगतान 

एमएसटीसी विवमटेड के पि में एमएसटीसी पेंमेंट गेटरे् / एनईएफटी / 

आरटीजीएस‍के‍माध्‍यम‍से‍‍ 

xviii.  वनवर्दा  आमंवत्रत  करने  र्ािे  प्रावधकारी  के  

कावमवक का संपकव  वर्र्रर्  

(i)   श्री‍ररजेर्‍आर‍एन‍(सहायक‍महाप्रबंधक), संपदा‍वर्भाग‍ 

      044–2539 9261   rijeshrn@rbi.org.in 

(ii)  श्री‍वनवतन‍जे‍सेबेखस्टयन‍(सहायक‍प्रबंधक‍-इिेखक्टि कि) 

044‍ –2539 9847 nithinjsebastian@rbi.org.in 

(iii)‍‍श्री‍अवभषेक‍देर्मुि‍(सहायक‍प्रबंधक, संपदा‍वर्भाग)                                                                                                         

‍‍‍‍‍‍‍‍‍‍‍‍044–2539 9066  adeshmukh@rbi.org.in 

mailto:revatikottakota@rbi.org.in
mailto:nithinjsebastian@rbi.org.in
mailto:adeshmukh@rbi.org.in
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Important Information 

 

i   e-Tender No. RBI/Chennai Regional office/Estate/23/25-
26/ET/392[SITC of 4 AHU at MOP] 

ii. Name and location of the work. Supply, Installation, Testing and Commissioning (SITC) of 04 
Nos. Air Handling Units (AHU) at Main Office Premises, 
Reserve Bank of India, Chennai. 

iii. Name & address of tender 
inviting authority.  

The Regional Director, Reserve Bank of India, Estate 
Department, Fort Glacis, 16, Rajaji Salai, Chennai-600001. 
Tel No.: 044 - 2539 9250/9922 
E Mail id: estatechennai@rbi.org.in 

iv. Estimated cost put to tender. ₹ 49.80 lakh. (incl. of G.S.T) 

v. Earnest Money Deposit 
(EMD). 

₹99,600/-   from each bidder 

vi. Period of completion.            03 months from 10th day of work order 

vii. (a) Tender documents 
available on and to be 
downloaded / submitted 
through e-Tender mode.  

Through Bank’s approved e-Tender portal 
https://www.mstcecommerce.com/eproc/ 

(b) Period during which Tender 
documents will be available in 
the MSTC e-tender portal.  

August 22, 2025 onwards. 

viii. Important instructions on e-
Tender and amount of 
transaction fee to be paid. 

For instructions on e-Tender, please refer to the Annexure I: 
Important Instructions for E – Procurement of the tender 
document.  
e-Tender transaction fee shall be paid in the MSTC Website 
as applicable. 

ix Last date of submission of Pre-
Qualification (PQ) papers 

Up to 11:00 Hrs. of October 01, 2025 

x. Pre-bid meeting (offline).                  11:00 Hrs. on September 18, 2025 at Estate Department, 
Reserve Bank of India, Fort Glacis, Rajaji Salai, Chennai - 
600001.  
Note: The participants are advised to confirm their 
participation one day before to make the necessary 
arrangements through mail ids mentioned  

xi. Date of Starting of e-Tender 
for submission of bid (online) -
Techno-commercial (Part I) bid 
and Price-bid (Part II). 

11:00 Hrs. on September 21, 2025 

xii. Last date and time of 
submission of bid (online) -
Techno-commercial (Part I) bid 
and Price-bid (Part II). 

11:00 Hrs. on October 01, 2025 

xiii. 
Last date and time of 
submission of EMD. 

11:00 Hrs. on October 01, 2025 

xiv 
Date & time for opening of 
Techno-commercial bid (Part 
I). 

14:30 Hrs. on October 01, 2025 

xv 
Date & time for opening of 
Price-bid (Part II) bid. 

Will be communicated subsequently to the eligible bidders 
through e-mail. 

mailto:estatechennai@rbi.org.in
https://www.mstcecommerce.com/eproc/
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xvi Validity of the tender 
03 months from the date of opening of the PART- I of the 
Tender. 

xvii. Transaction fee 
Payment of Transaction fee as mentioned in the MSTC 
portal through MSTC payment gateway/NEFT/RTGS in 
favour of MSTC LIMITED. 

xviii. 
Contact details of tender 
inviting authority personnel.  

(i) Shri. Rijesh RN  
(AGM, Estate Department) 
044- 2539 9261 rijeshrn@rbi.org.in 
 

(ii) Shri. Nithin J Sebastian (AM-Electrical) 
044-2561 9847 nithinjsebastian@rbi.org.in 
 

(iii) Shri. Abhishek Deshmukh (AM, Estate Department) 
            044 - 2539 9066  adeshmukh@rbi.org.in 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

mailto:revatikottakota@rbi.org.in
mailto:nithinjsebastian@rbi.org.in
mailto:adeshmukh@rbi.org.in
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अिुबंध-I  / Annexure – I 

ई-प्र कू्यरमेंट के वलए महत्वपूणा अिुदेश / Guidelines for e-Procurement 

  

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is 
the MSTC Limited. 
You are requested to read and understand the Notice Inviting Tender and subsequent 
corrigenda if any, before submitting your online tender. 

 
Process of E-tender: 

A  )Registration  :The process involves vendor ’s registration with MSTC e-procurement portal 
which is free of cost  .Only after registration, the vendor(s  )can submit his/their bids 
electronically  .Electronic Bidding for submission of Techno-Commercial Bid as well as Price 
Bid over the internet will be done  .The Vendor should possess Class III signing and encryption 
type digital certificate   .Vendors are to make their own arrangement for bidding from a P.C  .
connected with Internet   .RBI is not responsible for making such arrangement( .Bids will not 
be recorded without Digital Signature  .) 

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE 

SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprocn/(Version 3 ) 

1  )Vendors are required to register themselves online with www.mstcecommerce.com/eprocn  

Register as Vendor --  Filling up details and creating own user id and password Submit  .For 
further details, go to Download Guide / Video / Registration  

Vendors will receive a system generated mail confirming their registration in their email which 
has been provided during filling the registration form .In case of any 

clarification, please contact MSTC/ RBI, (before the scheduled time of the e - tender). 

Contact details:   

a) Contact person (MSTC)  For Vendors: 

HO Central Help Desk: (For vendors) 
Phone Number :07969066600 
 

1. Shri. Shanmugam - 9176397264  
Email id: nshanmugam@mstcindia.co.in 
 

2. Shri. J Damodaran– 9841002253 
Email id: jdamodaran@mstcindia.co.in 
 

3. MSTC Help Line: 9499054101/2/3/4.    
Email id : helpdesk@mstcindia.co.in          

helpdeskho@mstcindia.in  (Please mention "HO Helpdesk" as subject while            
sending emails) 

Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e-   Tenders, 
System settings etc. 

https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
mailto:nshanmugam@mstcindia.co.in
file:///C:/Users/arjunkumark/Downloads/jdamodaran@mstcindia.co.in
file:///C:/Users/arjunkumark/Downloads/helpdesk@mstcindia.co.in
mailto:helpdeskho@mstcindia.in
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b) Contact person at RBI (RO/TE) During Office Hours only (9:30 AM to 5:00 PM 
on all working days) 

 
I. Shri. Rijesh RN (Asst. General Manager) 

  044- 2539 9261/ (rijeshrn@rbi.org.in) 
 

II. Shri. Nithin J Sebastian (AM-Electrical) 
  044- 2561 9847 (nithinjsebastian@rbi.org.in) 

III. Shri. Abhishek Kailasrao Deshmukh (Asst. Manager, Estate Department)  
044 - 2539 9066 (adeshmukh@rbi.org.in) 

Guide: 

1. System Requirement: 
 
For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available 
https://www.mstcecommerce.com/eprocn/ 

 

 

 
2. Special Note towards Transaction fee: The vendors shall pay the transaction fee using 
“Transaction Fee Payment” Link against the specific tender in the “Bid Floor”/through the 
“Pay Transaction fee” in “Event catalog” through their login. Service Provider / Contractor 
/ Vendor shall have the facility of making the payment either through NEFT or Online 
Payment. On selecting NEFT, Service Provider / Contractor / Vendor shall generate a 
challan by filling up a form. Service Provider / Contractor / Vendor shall remit the 
transaction fee amount as per the details printed on the challan without making change in 
the same. On selecting Online Payment, Service Provider / Contractor / Vendor shall have 
the provision of making payment using its Credit / Debit Card / Net Banking. Once the 
payment gets credited to MSTC’s designated bank account, the transaction fee shall be 
auto authorized. 

Transaction fee is non-refundable. A vendor will not have the access to online e- tender 
without payment of the transaction fee. 

 
NOTE: Bidders are advised to remit the transaction fee well in advance before the closing 
time of the event so as to give themselves sufficient time to submit the bid. 

mailto:rijeshrn@rbi.org.in
mailto:nithinjsebastian@rbi.org.in
mailto:adeshmukh@rbi.org.in
https://www.mstcecommerce.com/eprocn/
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3. Information about tenders / corrigenda shall be sent by email only during the process 
till finalization of tender. Hence the vendors are required to ensure that their corporate 
email ID provided is valid and updated at the time of registration of vendor with the MSTC 
Ltd. Vendors are also requested to ensure validity of their class III signing and encryption 
type of DSC (Digital Signature Certificate). 

 
4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice 
inviting tender). 

 

5. Bidding in E-tender: 
 

Note: Vendors are instructed to use Upload Documents link in My menu to upload documents 
in document library  .Multiple documents can be uploaded  .Maximum size of single document 
for upload is 5 MB . 

Once documents are uploaded in the library, vendors can attach documents through Attach 
Document link against the particular e-Tender  .Please note that if the documents are not 
attached to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that 
the vendor has not submitted the documents  .For further assistance please follow instructions 
of vendor guide. 

 
a) Earnest Money Deposit for a sum of ₹99,600/- (Rupees ninety-nine thousand and six 

hundred only) shall be remitted to Bank Account of Reserve Bank of India on or before 
11.00 Hrs. on October 01, 2025. “EMD – Estate Dept” shall be given as remarks while 
remitting EMD.  
 

The account details for NEFT / RTGS transactions are as follows.   

Beneficiary Name: RBI CHENNAI 
IFSC: RBIS0CNPA01 
Account No: 186003001 
 
Proof of remittance with transaction number (scanned copy) shall be attached / 
uploaded. 

The bidders are also advised to send the proof of remittance with transaction number 
(scanned copy) to estatechennai@rbi.org.in. 

A tender which is not accompanied by such EMD will not be considered.   

No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be refunded / 
returned by the tender inviting authority in due course. 

b) The process involves Electronic Bidding for submission of Techno Commercial Bid as 
well as Price Bid. 

The bidder (s  )who have submitted the above fees can only submit their Techno Commercial 
Bids and Price Bid through internet in MSTC website www.mstcecommerce.com  →  e-
procurement   →New Common Portal   →Bid Floor Manager  →live event →Selection of the live 
event →Transaction fee->Common terms->Attach Documents->Price Bid. 

  

Please Note: The vendor after successful remittance of the transaction fees and EMD details, 
will get the attach documents and common terms tab enabled in their login. Post successful 

mailto:estatechennai@rbi.org.in
https://www.mstcecommerce.com/
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completion of this step, the vendors will be allowed to save the lot specific terms and submit 
their price bid against the lot through the portal or download and upload the excel file for 
submitting price bids, as the case may be. In case the attach documents and/or saving 
common terms step is unsuccessful, the tabs for saving lot specific terms and submitting price 
bid would be disabled. The status of whether the same is successful/pending would be 
displayed in the bid status button.  

c) First the vendor needs to fill up the Commercial specification if any and save it  .Then 
the vendor should fill up the Techno-commercial bid  .After filling the Techno -
Commercial Bid, bidder should click  ‘save  ’for recording their Techno-Commercial bid  .
Once the same is done, the Price Bid link becomes active and the same has to filled 
up and then bidder should click on “save  ”to record their price bid  .Then once both the 
Techno-Commercial bid & price bid has been saved, the bidder can click on the “Final 
Submission ”button to register their bid 

NOTE   :-  After clicking the final submission “Delete bid” option would be shown   .If the vendor 
wants to delete the bid after final submission and re submit the bid, then he/she should click 
delete bid and resubmit the same and again click final submission . 

d) In all cases, bidder should use their own ID and Password along with Digital Signature 
at the time of submission of their bid . 

e) During the entire e-tender process, the bidders will remain completely anonymous to 
one another and also to everybody else . 

f) The e-tender floor shall remain open from the pre-announced date & time and for as 
much duration as mentioned above . 

g) All electronic bids submitted during the e-tender process shall be legally binding on the 
bidder  .Any bid will be considered as the valid bid offered by that bidder and 
acceptance of the same by the Buyer will form a binding contract between Buyer and 
the Bidder for execution of supply /work  .Such successful tenderer shall be called 
hereafter SUPPLIER/CONTRACTOR . 

h) It is mandatory that all the bids are submitted with class III signing and encryption type 
of digital signature certificate otherwise the same will not be accepted by the system  . 

i) Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender 
in full or part as the case may be without assigning any reason thereof  . 

j) No deviation of the terms and conditions of the e-Tender document is acceptable  .
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms 
& conditions for the e-Tender. 

k) Unit of Measure (UOM  )is indicated in the e-tender Floor  .Rate to be quoted should be 
in Indian Rupee as per UOM indicated in the e-tender floor/tender document .   

No deviation from the terms and conditions of the tender document is acceptable after 
the pre-bid meeting. No queries will be entertained after the pre-bid meeting. 
Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms & 
conditions for the tender. Any order resulting from this tender shall be governed by the terms 
and conditions mentioned therein.  The tender inviting authority has the right to cancel this 
e-tender or extend the due date of receipt of bid(s) without assigning any reasons thereof. 

Vendors are requested to quote rates without G.S.T on ‘Works Contract’ and the same will 
be added automatically by the system. Thus, the final total amount shown in the system 
including G.S.T will be the final bid amount.  No change in quoted rates will be accepted 
after opening of the tender. 
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खंड 1 / Section I 

विविदा  फामा /Form of Tender 

                                                                                            स्थाि/Place _________  

                                                                                 िांक /Date __________ 

िेत्रीय वनदेर्क/The Regional Director  

भारतीय ररज़र्व बैंक/Reserve Bank of India, 

संपदा वर्भाग/Estate Department 

फ टव गे्लवसस -16 /Fort Glacis-16 

राजाजी सालै्ल ,पी.बी.संख्या  40 /Rajaji Salai, P.B.No 40, 

चेनै्न  600001 /Chennai-600 001 

 

मह दया/य Dear Sir / Madam, 

इसमें‍इसके‍पश्‍चात‍ज्ञापन‍में‍वर्वनवदवष्‍ट‍कायों‍से‍संबंवधत‍वर्वनदेर्न ,ं वडजाइन ‍ंऔर‍मात्राओ‍ंकी‍अनुसूची‍की‍

जांच‍कर‍और‍उक्‍त‍ज्ञापन‍में‍वर्वनवदवष्‍ट‍कायव-स्‍थि‍देिकर‍एरं्‍जांचकर‍तथा‍वनवर्दा‍क ‍प्रभावर्त‍करनेर्ािी‍

तत्‍संबंधी‍अपेवित‍जानकारी‍प्राप्‍त‍कर, मैं‍/‍हम‍एतद््दर्ारा‍‍उक्‍त‍ज्ञापन‍में‍वर्वनवदवष्‍ट‍समय‍के‍भीतर, संिग्‍न‍की‍

गई‍मात्राओ‍ंकी‍अनुसूची‍में‍उखल्लखित‍दर ‍ंपर‍वनवर्दा‍में‍वदए‍गए‍करार‍के‍अंतवनवयम ,ं संवर्दादार ‍ंके‍विए‍

वर्रे्ष‍अनुदेर् ,ं संवर्दादार ‍ंक ‍सामान्य‍अनुदेर्‍तथा‍वर्रे्ष‍र्तों, र्तों‍मात्राओ‍ंकी‍अनुसूची‍एरं्‍संवर्दा‍की‍

र्तों‍में‍विखित‍रूप‍में‍वदए‍गए‍वर्वनदेर्न ,ं डाटा‍र्ीट‍और‍मात्राओ‍ंकी‍अनुसूची‍और‍इसके‍विये‍उपिब्‍ध‍

करायी‍गयी‍सामविय ‍ंके‍साथ‍तथा‍अन्य‍सभी‍मामि ‍ंमें‍ऐसी‍र्तों‍के‍अनुसार‍जहॉं‍तक‍रे्‍िागू‍ह ,ं उक्‍त‍ज्ञापन‍

में‍वर्वनवदवष्‍ट‍कायव‍क ‍वनष्पावदत‍करने‍का‍प्रस्‍तार्‍रिता‍‍हूँ/‍रिते‍‍हैं‍। 

We have carefully examined the specifications, designs and schedule of quantities relating 
to the works specified in the memorandum hereinafter set out and have visited and examined 
the installation site of the works specified in the said memorandum and having acquired the 
requisite information relating thereto as affecting the tender. We hereby offer to execute the 
works specified in the said memorandum within the time specified in the said memorandum 
at the rates mentioned in the attached Schedule of Quantities and in accordance in all 
respects with specifications, designs and instructions in writing referred to in articles of 
agreement, general instructions to the tenderers and special conditions, conditions 
hereinbefore referred to, specifications, data sheet and schedule of quantities and with such 
materials as are provided for, by and in all other respects, in accordance with such conditions 
so far as they may be applicable. 

ज्ञापि/MEMORANDUM 

1 
कायव का वर्र्रर् /Description 

of work 

बैंक‍ के‍ मुख्य‍ कायाविय ‍‍ भर्न , चेनै्न ‍ में‍ 04‍ एयर‍ हैंडविंग‍ यूवनट ‍ं

(एएचयू)‍ की‍ आपूवतव, संिापन, परीिर्‍ और‍ कमीर्वनंग 

(एसआईटीसी)।  

Supply, Installation, Testing and Commissioning (SITC) 
of 04 Nos. Air Handling Units (AHU) at Main Office 
Premises, Reserve Bank of India, Chennai. 

2 
अनुमावनत िागत /Estimated 

cost 

रु49.80  िाि ( जीएसटी सवहत)  / रु49.80  lakh (inclusive of 

GST) 

3 बयाना जमा रावर् /Earnest 

Money 
₹99600/-   

4 
कायव पूरा करने का समय  

/Time allowed for 
completion of work 

कायव आदेर्  जारी करने की वदनांक के दसर्ें वदन 03 महीने 

03 months from tenth day of the date of work order. 
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5 

वबि‍के‍पटाने‍‍की‍अर्वध/ 

Period for settlement of 
Bill 
 

अंवतम‍वबि-‍आर्श्यक‍दस्तारे्ज ‍ंके‍साथ‍चािान‍जमा‍करने‍की‍

तारीि‍से‍45‍वदन। 

Final Bill- 45 days from the date of submission of invoice 
along with required documents. 

 

1. हम  इससे  भी  सहमत  है  वक  वनवर्दा  ि िने  की  वदनांक  से  हमारी  वनवर्दा   90  वदन  ं तक  बैंक  के  विए  स्वीकार  

करने  के  विए  रै्ध  रहेगी  और  रै्धता  की  यह  अर्वध  बैंक  और  हमारे  बीच  विखित  आपसी  सहमवत  के  बाद  

बढाई जा सकती है। 

We also agree that our tender will remain valid for acceptance by the Bank for 90 days 
from the date of opening of Part I of the tender and this period of validity can be extended 
for such period as may be mutually agreed between the Bank and us in writing. We also 
agree to keep the earnest money valid during the entire period of validity of tender. 

2. ‍वनवर्दा‍स्वीकार‍ह ने‍पर‍मैं/हम‍यहां‍संिग्न‍संवर्दा‍क ‍उि‍र्तों‍के‍वनबंधन ‍ंएरं्‍प्रार्धान ‍ंक ‍पूरा‍करने‍

और‍उसका‍पािन‍करने‍के‍विए‍या‍उसमें‍चूक‍करने‍पर‍संवर्दा‍की‍विखित‍में‍स्वीकृवत‍सवहत‍उि‍र्तों‍

में‍र्वर्वत‍बयाना‍जमा‍रावर्‍जब्‍त‍वकये‍जाने‍और‍आपके‍उत्तरावधकाररय ,ं समुनेदेवर्य ‍ंया‍नावमत ‍ंक ‍अदा‍

करने‍के‍विए‍सहमत‍हूँ/हैं‍। 

Should this Tender be accepted, I/we hereby agree to abide by and fulfil all the terms and 
Conditions of the Tender and in default thereof, to forfeit and pay to you or your successors, 
or assignees or nominees such sums of money as are stipulated in the conditions 
contained in the tender together with the written acceptance of the Contract. 

3. मैं /  हम  यह  बात  समझते  हैं  वक  आपके  पास  वबना  क ई  कारर्  बताए  सभी  या  वकसी  वनवर्दा  क   स्वीकार 

करने  या  अस्वीकार  करने  का  अवधकार  सुरवित  है‍हमने‍रु1,01,580/-‍के‍रावर्  बयाना  जमा  रावर्  के  रूप  

में  भारतीय  ररज़र्व  बैंक  के  पास  जमा  की  है  वजस  पर  क ई  ब्याज  देय  नही ं ह गा।  यवद  हम  सूवचत  वकए  गए  

अनुसार  संवर्दा  क   वनष्पावदत  करने  में  असफि  रहते  हैं  त   हम  इस  बात  से  सहमत  है  वक  भारतीय  ररज़र्व 

बैंक द्वारा इस रावर् क  जब्त कर विया जाएगा।  

I/We understand that you reserve the right to accept or reject any or all the tender either 
in full or in part without assigning any reason therefor. We have deposited a sum of 
₹99600/- as earnest money with the Reserve Bank of India, which amount is not to bear 
any interest. Should we fail to execute the Contract when called upon to do so, we do 
hereby agree that this sum shall be forfeited by us to the Reserve Bank of India. 

4. वनवर्दा‍एमएसटीसी‍V3 प टवि‍में‍द ‍भाग ‍ंमें‍प्रसु्तत‍की‍जाएगी   भाग    -1  में  सभी  र्ावर्खिक  र्तें  और  

तकनीकी ब्यौरे हैं और भाग  2 में बैंक के प्र फामाव में केर्ि मूल्य ब िी है।  

The Tender shall be submitted in two parts in the MSTC V3 portal. Part I contains all 
commercial terms conditions and technical particulars and Part II contains only the price 
bid in the Bank's proforma. 

 

र्र्3 2025 के...............महीने के............वदन क  हस्तािररत /Dated this day of 2025 

 

मैससव के विए  और उनकी  ओर से /For and on behalf of M/s   

 

(सीि सवहत हस्तािर )/(Signature with seal) 

 

नाम /Name 

पदनाम /Designation: 

िान /Place 

िान /Date 
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 (उपयुवि  हस्तािरी की पॉर्र ऑफ अटानी की प्रमावर्त प्रवत संिग्न की जानी चावहए/Certified true copy of 

the Power of Attorney of the above signatory should be enclosed). 
 

सािी /Witnesses 

(1)  नाम,‍पता और वदनांक सवहत हस्तािर/ 

Signature with name, address and date  
        

(2) नाम,‍पता  और वदनांक सवहत हस्तािर / 

Signature with Name, address and date 
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खंड II / Section II 

करार की शतें/ Draft Articles of Agreement 

 

यह करार  एक ओर भारतीय  ररज़र्व बैंक, फ टव गे्लवसस  ,राजाजी सालै्ल,  चेनै्न-600 001 वजसका कें द्रीय कायाविय  

मंुबई  में  है   ( वजसे  इसके  बाद   " बैंक  ”कहा  गया  है  )और  दूसरी  ओर ______________   ( वजसे  इसके  बाद  

संवर्दाकार कहा गया है )के बीच  ________ क  वकया  गया I 

ARTICLES OF AGREEMENT made the ______ day of __________between the Reserve 
Bank of India, Fort Glacis, Rajaji Salai, Chennai-600 001, having its Central Office at Mumbai-
400001 (hereinafter called “The Bank”) on the one part and                                           
________________________ (hereinafter called “the Contractor”) on the other part. 
 

जबवक‍वनय िा‍“ बैंक के मुख्य कार्ाालर्   भिि , चेनै्न  में 04 एर्र हैंडवलंग रू्विट  ं(एएचरू्) की आपूवता, 

संस्थापि, परीक्षण और कमीशविंग (एसआईटीसी) “ का‍काम‍करने‍का‍इचु्छक‍है‍और‍कायों‍का‍र्र्वन‍करने‍

र्ािे‍वर्वनदेर् ‍ंऔर‍मात्राओ‍ंकी‍अनुसूची‍का‍कारर्‍बना‍है‍वकया‍गया‍है‍वजस‍पर‍इसके‍पिकार ‍ंद्वारा‍या‍उनकी‍

ओर‍से‍हस्तािर‍वकए‍गए‍हैं। 

WHEREAS the Employer is desirous of taking up the work of “Supply, Installation, Testing 
and Commissioning (SITC) of 04 Nos. Air Handling Units (AHU) at Main Office Premises, 
Reserve Bank of India, Chennai” and has caused specifications and Schedule of Quantities 
describing the works to be done which have been signed by or on behalf of the parties hereto. 

और  जबवक  कायव  का  र्र्वन  करने  र्ािे  वर्वनदेर्न  ं और  मात्राओ ं की  अनुसूची  पर   इसके  पिकार  ं द्वारा  अथर्ा  

उनकी ओर से  हस्तािर  वकए गए  हैं। 

AND WHEREAS the said specifications, the Schedule of Quantities and drawings have been 
signed by or on behalf of the parties hereto. 

और  जबवक  संवर्दाकार  र्तों  के  अधीन  आगे  यहाूँ  वनयत  र्तों  और  वर्रे्ष  र्तों  में  वनधावररत  र्तों  और  काम  की 

मात्रा  की  अनुसूची  और  संवर्दा  की  र्तों   ) वजन्हें  इसके  बाद  सामूवहक  रूप  से     " तथाकवथत  र्तें  "कहा  जाएगा(के  

अनुसार  काम  क   उि  डि ाइंग  और/या  उि  वर्वनदेर्न  में  र्वर्वत  है  और  काम  की  मात्रा  की  अनुसूची  में  र्ावमि  

है  ,पर  उसमें  वनधावररत  संबंवधत  दर  पर  गर्ना  की  गई  कुि  रावर्  पर  या  ऐसी  अन्य  देय  रावर्  पर   ) इसके  बाद  इसे 

"तथाकवथत संवर्दा रावर् "कहा जाएगा (कायव करने के विए सहमत  है। 

AND WHEREAS the Contractor has agreed to execute upon the subject to the conditions set 
forth herein and to the conditions set forth in the Special Conditions and in the Schedule of 
Quantities and Conditions of Contract (all of which are collectively hereinafter referred to as 
“the said Conditions”) the works shown upon the said drawings and/or described in the said 
specification and included in the Schedule of Quantities at the respective rates therein set 
forth amounting to the sum as therein arrived at or such other sum as shall become payable 
thereunder(hereinafter referred to as ‘the said Contract Amount’). 

 

एतद््दिारा अब विम्नािुसार  सहमवत हुई है :-  

NOW IT IS HEREBY AGREED AS FOLLOWS: 
 

1. संवर्दाकार  तथाकवथत  र्तों  में  उखल्लखित  समय  और  वनयत  तरीके  से  तथाकवथत  संवर्दा  रावर्  के  भुगतान  

करने  के  मदे्दनज़र  ,तथाकवथत  र्तों  के  अधीन  वर्वनदेर्न  ं के  अनुसार  वनयत  डि ाइंग  और  काम  की  मात्राओ ं 

की अनुसूची में दर्ावया गया काम पूरा करेगा। 

In consideration of said Contract Amount to be paid at the times and in the manner set 
forth in the said conditions, the Contractor shall upon and subject to the said Conditions 
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execute and complete the work shown upon the said Drawings and described in the said 
Drawings and described in the said Specifications and the Schedule of Quantities. 

2. बैंक  संवर्दाकार  क   कवथत  संवर्दा  रावर्  अथर्ा  समय-समय  पर  देय  ह नेर्ािी   अन्य  रावर्  तथाकवथत  र्तों  

मेंवर्वनवदवि  तरीके से अदा करेगा। 

The Bank shall pay the Contractor the said Contract Amount, or such other sum as shall 
become payable, at the times and in the manner specified in the said conditions. 

3. तथाकवथत  र्तें  और  साथ  में  दी  गई  पररवर्ि  इसके  साथ  पढ़ी  जाएंगी  और  इस  करार  का  वहस्सा  मानी  जाएंगी  

और  संबंवधत  पि  इस  करार  की  तथाकवथत  र्तों  के  अधीन  रहेंगे  और  अपनी  ओर  से  क्रमर्ः   तथाकवथत  र्तों  

के अपने -अपने कतवव्य का पािन करें गे। 

The said Conditions and Appendix thereto shall be read and construed as forming part of 
this agreement and the parties hereto shall respectively abide by, submit themselves to 
the said Conditions and perform the agreements on their part respectively in the said 
Conditions contained. 

4. इसमें उखल्लखित प्लान ,करार एरं् दस्तारे्ज  इस संवर्दा के  आधारभूत घटक ह गें। 

The plans, agreement and documents mentioned herein shall form the basis of this 
Contract. 

5. यह‍संवर्दा‍न‍त ‍‍िायी‍एकमुश्त‍‍ठेका‍है‍और‍न‍ही‍िंवडत‍कायव‍संवर्दा।‍अवपतु‍यह‍अनुसूची‍में‍वनवहत‍दर ‍ं

पर‍ र्ास्तवर्क‍ मात्राओ‍ं और‍ संभाव्य‍ मात्रा‍ अथर्ा‍ तथाकवथत‍ र्तों‍ के‍ अनुसार‍ रु‍ _____/-(रुपये‍

_______________ मात्र‍)‍‍“ बैंक के मुख्य कार्ाालर्   भिि , चेनै्न  में 04 एर्र हैंडवलंग रू्विट  ं(एएचरू्) 

की आपूवता, संस्थापि, परीक्षण और कमीशविंग (एसआईटीसी) “ का‍काम‍करने‍के‍विए‍संवर्दा‍है। 

This Contract is neither a fixed Lump sum Contract nor a Piece Work Contract but is a 
Contract to carry out the work of “Supply, Installation, Testing and Commissioning 
(SITC) of 04 Nos. Air Handling Units (AHU) at Main Office Premises, Reserve Bank 

of India, Chennai” for रु _____/- (Rupees __________________________ only) to be 

paid for according to actual measured quantities at the rates contained in the Schedule of 
Rates and Probable Quantities or as provided in the said conditions. 

6. बैंक  के  पास  इस  संवर्दा  पर  प्रवतकूि  प्रभार्  डािे  वबना  काम  की  वकसी  भी  मद  की  डि ाइंग  और  काम  की 

प्रकृवत बदिने ,क ई मद ज ड़ने या वकए गए  काम की मद  क  वनकािने का अवधकार सुरवित ह गा। 

The Bank reserves to itself the right of altering the Drawings and nature of the work by 
adding to or omitting any items of work or having portions of the same carried out without 
prejudice to this contract. 

7. समय क  इस अनुबंध के अत्‍यार्श्‍यक र्तव के रूप में माना जाएगा और संवर्दाकार उक्‍त र्तों में बताए 

अनुसार कायव आदेर् जारी करने की तारीि के दसर्ें वदन से कायव रु्रू करने के विए सहमत है। साथ ही, 

कायव आदेर् की तारीि से 10र्ें वदन से 02 माह की अर्वध के भीतर संपूर्व कायव क  पूरा करने के विए भी 

सहमत है। तथावप, यह पावटवय  ंद्वारा पारस्‍पररक रूप से विए गए वनर्वय के अनुसार विखित रूप में )अथावत 

करार वर्िेि के माध्‍यम से या पत्र/ ई-मेि आदान-प्रदान करके( बढ़ाई गई अर्वध के अधीन है।  

Time shall be considered as the essence of this Contract and the contractor hereby agrees 
to commence the work from tenth day of the date of issue of work order as provided for in 
the said Conditions and to complete the entire work within a period of 03 months from 
the 10th day of date of work order subject nevertheless to the extension of time in writing 
by such form (ie. by way of a deed of agreement or by exchange of letters/emails) as may 
be mutually decided by the parties. 

8. इस संवर्दा के  अंतगवत बैंक  द्वारा सभी भुगतान केर्ि चेनै्न में वकए जाएंगे। 
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All payments by the Bank under this Contract will be made only at Chennai. 

9. इस  करार  के  तहत  या  इससे  जुडे़  वकसी  भी  कारर्  से  उत्पन्न  वर्र्ाद  चेनै्न  में  उत्पन्न  वर्र्ाद  समझा  जाएगा  और  

उसके वनपटान का िेत्रावधकार चेनै्न में  ही खित न्यायािय  ंका वनधावररत  िेत्रावधकार ह गा।  

All disputes arising out of or in any way connected with this agreement shall be deemed 
to have arisen at Chennai and only Courts in Chennai shall have jurisdiction to determine 
the same. 

10. इस संवर्दा के  अिग-अिग  भाग  ंक  संवर्दाकार ने पढ़ विया है और पूरी तरह से समझ विया है। वनवर्वदत  

मात्राओ ं से  अवधक  की  मात्राओ ं के  विए  संवर्दाकार  वकसी  भी  भुगतान  के  विए  पात्र  नही ं ह गा  बर्ते  वक  यह  

व्यय बैंक इंजीवनयर के वर्वर्ि विखित अनुदेर्  ंके अनुसार वकया गया ह ।  

That the several parts of this Contract have been read by the Contractor and fully 
understood by the Contractor. The Contractor shall not be entitled for the payment for the 
quantities beyond the tendered quantities unless ordered for by specific written instructions 
from the Bank’s Engineer. 
 

11. संवर्दाकार  इस  करार  के  संबंध  में  अपने  संवर्दात्मक  दावयत्  ं क   पूरा  करने  के  दौरान  संवर्दाकार   क   वमिने  

र्ािी  क ई  भी  जानकारी, सामिी  तथा  बैंक  के  बुवनयादी  ढांचा/वसस्टम/उपस्कर  ं आवद  के  संबंध  में  वमिने  

र्ािी जानकारी का प्रत्यि या अप्रत्यि रूप  से प्रकटीकरर् वकसी अन्य पिकार क  नही ंकरेगा तथा हमेर्ा  

इसे  अवतग पनीय  बनाए  रिेगा।  िागू  कानून  का  अनुपािन  करने  या  संवर्दा  के  अधीन  अपने  दावयत्  ं क   पूरा  

करने  के  विए  आर्श्यक  ह ने  की  खिवत  क   छ ड़कर  संवर्दाकार  इस  संवर्दा  के  ब्यौर  ं क   वनजी  दायरे  में 

और  ग पनीय  रिेगा।  बैंक  की  पूर्व  विखित  अनुमवत  के  वबना  संवर्दाकार  वकसी  व्यापाररक  या  तकनीकी  पेपर  

में  या  अन्यत्र  कायव  के  वर्र्रर्  क   न  त   प्रकावर्त  करेगा, न  ही  प्रकार्न  की  अनुमवत  देगा  और  न  ही  इसका 

प्रकटीकरर्  करेगा।   

The Contractor shall not disclose directly or indirectly any information, materials and details 
of the Bank's infrastructure/systems/equipment etc., which may come to the possession 
or knowledge of the Contractor during the course of discharging its contractual obligations 
in connection with this agreement, to any third party and shall at all times hold the same 
in strictest confidence. The Contractor shall treat the details of the contract as private and 
confidential, except to the extent necessary to carry out the obligations under it or to 
comply with applicable laws. The Contractor shall not publish, permit to be published, or 
disclose any particulars of the works in any trade or technical paper or elsewhere without 
the previous written consent of the Employer.  
  

12. वकसी  ग पनीय  जानकारी  के  प्रकटीकरर्  के  पररर्ामस्वरूप  बैंक  क   हुई  हावन  के  विए संवर्दाकार  बैंक  क   

िवतपूवतव करेगा। उपयुवि  र्तों का पािन न  करना संवर्दाकार द्वारा संवर्दा भंग माना जाएगा और वनय िा  

हुई िवत का दार्ा करने तथा कानूनी उपाय करने का हकदार ह गा। 

 The Contractor shall indemnify the Employer for any loss suffered by the Employer as a 
result of disclosure of any confidential information. Failure to observe the above shall be 
treated as breach of contract on the part of the Contractor and the Employer shall be 
entitled to claim damages and pursue legal remedies. 
 

13. इस  करार  के  अधीन  ग पनीय  जानकारी  का  प्रकटीकरर्  न वकए  जाने  के  दावयत्  क   सुवनवित  करने  के  विए  

संवर्दाकार अपने कमवचाररय  ंके संबंध में  सभी उवचत कारवर्ाई करेगा।  

 The Contractor shall take all appropriate actions with respect to its employees to ensure 
that the obligations of non-disclosure of confidential information under this Agreement are 
fully satisfied. 
 

14. प्रकटीकरर्  न  करने  और  ग पनीयता  के  संबंध  में  संवर्दाकार  का  दावयत्‍र्  इस  करार  के  समाप्‍त  ह ने  या  वकसी  

भी कारर् से समाप्‍त वकए जाने तक बना रहेगा। 

The Contractor's obligations with respect to non-disclosure and confidentiality will survive 
the expiry or termination of this agreement for whatever reason. 
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15. संवर्दाकार  संवर्दा  श्रम   ( वर्वनयमन  और  उनू्मिन  )अवधवनयम  1970 और  इसके  अंतगवत  बनाए  गए  सभी 

वनयम  ं का  पािन  करेगा  और  इसके  अंतगवत  सभी  आर्श्यकताओ ं क   पूरा  करेगा।  संवर्दाकार  वकसी  एक 

वदन  कायव  पर  िगाए  जाने  र्ािे  अवधकतम  मजदूर  ं की  संख्या  के  बारे  में  बैंक  क   बताएगा।  इस  संख्या  में  ह ने  

र्ािी  रृ्खि  क   वबना  वकसी  देरी  के  बैंक  क   बताया  जाए।  यवद  कायव  के  विए  िगाए  जाने  र्ािे  मजूदर  ं की 

संख्या  बीस  या  उससे  अवधक  ह ती  है  त   संवर्दाकार  िेत्रीय  श्रम  आयुि  से  िाइसेंस  प्राप्त  करेगा।  संवर्दाकार  

अपने द्वारा काम पर िगाए गए सभी मजदूर /ंकामगार  ंक  नू्यनतम मजूदरी का भुगतान  सुवनवित करेगा।  

The contractor shall abide by and fulfil all requirements laid down under the Contract 
Labour (Regulation and Abolition) Act, 1970 and the rules framed there-under. The 
contractor shall submit to the Bank the maximum number of Laborers to be engaged on a 
single day in the job. Any subsequent increase should be informed to the Bank without 
delay, if the number of laborers employed for the job are twenty or more, the contractor 
shall obtain the license from the Regional Labour Commissioner. The contractor should 
ensure payment of minimum wages to all laborers/workmen staff employed by him. 

16. संवर्दाकार/एजेंसी  कायविि  ं पर  मवहिाओ ं का  यौन  उत्पीड़न    ( र कथाम,  वनषेध  और  वनर्ारर् )अवधवनयम,    

2013    "( अवधवनयम  )"के  प्रार्धान  ं का  पूर्व  अऩुपािन  करने  के  विए  पूरी  तरह  वजमे्मदार  ह गें।  भारतीय  ररज़र्व  

बैंक   ( चेनै्न  कायाविय  )के  पररसर  के  भीतर  अपने  कमवचारी  के  खििाफ  यौन  उत्पीड़न  की  वकसी  भी  वर्कायत  

के  मामिे  में   वर्कायत  संवर्दाकार/एजेंसी  द्वारा  गवठत  वर्कायत  सवमवत  के  समि  दायर  की  जाएगी  

संवर्दाकार/एजेंसी  उि  वर्कायत  के  संबंध  में  अवधवनयम  के  अंतगवत  समुवचत  कारवर्ाई  सुवनवित  करेगा।  

संवर्दाकार  के  वकसी  पीवड़त  कमवचारी  द्वारा  बैंक  के  वकसी  कमवचारी  के  वर्रुि  की  गई  यौन  उत्पीड़न  की  

वकसी भी वर्कायत का संज्ञान बैंक द्वारा गवठत िेत्रीय वर्कायत सवमवत द्वारा विया जाएगा। 

The Contractor / Agency shall be solely responsible for full compliance with the provisions 
of “the Sexual Harassment of women at work place (Prevention, Prohibition and 
Redressal) Act, 2013”, In case of any complaint of sexual harassment against its employee 
within the premises of the Bank, the complaint will be filed before the Internal Complaints 
Committee constituted by the Contractor / Agency and the Contractor / Agency shall 
ensure appropriate action under the said Act in respect to the complaint. Any complaint of 
sexual harassment from any aggrieved employee of the contractor against any employee 
of the Bank shall be taken cognizance of by the Regional Complaints Committee 
constituted by the Bank. 

17. यवद  घटना  में  संवर्दाकार  का  क ई  कमवचारी  र्ावमि  ह ता  है  त   उस  खिवत  प्रदान  की  जाने  वकसी  भी  मौवद्रक  

प्रवतपूवतव  के  विए  संवर्दाकार  उत्तरदावयत्  ह गा  ,उदाहरर्  के  विए  बैंक  के  वकसी  कमवचारी  क   दी  जाने  र्ािी  

मौवद्रक  राहत  यवद  संवर्दाकार  के  कमवचारी  द्वारा  यौन  वहंसा  वसि  ह   जाती  है।   कायविि  पर  यौन  उत्पीड़न 

की  र कथाम  और  अन्य  संबंवधत  मुद्द  ं पर  अपने  कमवचाररय  ं क   वर्वित करने  की  वजमे्मदारी  संवर्दाकार  की 

ह गी।संवर्दा  में  वर्वनवदवि  वकए  गए  अनुसार  कायव  की  आर्श्यक  गवत  क   बनाए  रिने  और  कारीगरी  की  

गुर्र्त्ता  क   सुवनवित  करने  के  विए  पयावप्त  संख्या  में  श्रवमक  ं क   काम  पर  रिेगा।  संवर्दाकार  कायव  के  संबंध  

में अठारह र्षव  से कम के वकसी व्यखि क  काम पर  नही ंरिेगा।    

The contractor shall be responsible for any monetary compensation that may need to be 
paid in case the incident involves the employees of the contractor, for instance any 
monetary relief to Bank’s employee, if sexual violence by the Employee of the contractor 
is proved. The contractor shall be responsible for educating its employees about 
prevention of sexual harassment at work place and related issues. The Contractor shall 
employ its labour in sufficient numbers to maintain the required rate of progress and of 
quality to ensure workmanship of the degree specified in the Contract and to the 
satisfaction of the RBI.  The Contractor shall not employ in connection with Works any 
person who has not completed eighteen years of age. 

18. संवर्दाकार  द्वारा  काम  पर  िगाए  गए  सभी  श्रवमक  र्ा  कमाचारी  संविदाकार  के  कमाचारी  मािे  जाएंगे  और  

ऐसे  श्रवमक ं /  कमवचाररय  ं के  संबंध  में  भारतीर्  ररज़िा  बैंक  पर  वकसी  भी  प्रकार  की  प्रकृवत  की  वजमे्मदारी  
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िही ं ह गी।  संवर्दाकार  उसके  द्वारा  काम पर  िगाए  गए श्रवमक  ं क   सीधे  ही  मजदूरी  का  भुगतान  करेगा  ज   

वक  नू्यनतम  मजदूरी  अवधवनयम  के  रूप  में  उवचत  मजदूरी  से  कम  नही ं  ह गी।  उवचत  मजदूरी  का  अथव  है  र्ह  

मजदूरी वजसमें साप्तावहक अर्कार् के वदन के विए मजदूरी और  समय  अथर्ा कायव के भाग के विए अन्य  

भते्त  र्ावमि  ह गें।  यह  भते्त  आसपास  वदए  जा  रहे  ऐसे  ही  र जगार  के  विए  प्रचवित  बाजार  दर  के  आधार  पर  

वदए जाएंगे िेवकन ये भते्त नू्यनतम मजदूरी  अवधवनयम के  अंतगवत वनधावररत मजदूरी से  कम नही ंह गें।  

All the workers or employees deployed by the contractor shall consider the employees of 
contractor and RESERVE BANK OF INDIA shall not have any liability what so ever in 
nature in regard to such workers / employees. The Contractor shall pay to labour employed 
by him directly wages not less than fair wages as per Minimum Wages Act.  Fair Wage 
means wages, which shall include wages for weekly day of rest and other allowances 
whether for time or piece work, after taking into consideration prevailing market rates for 
similar employment in the neighbourhood but shall not be less than the minimum rates of 
wages fixed under the payment of Minimum Wages Act. 

19. संवर्दाकार  उसके  द्वारा  या  उसके  उप-संवर्दाकार  द्वारा  काम  पर  िगाए  गए  श्रवमक  ं के  संबंध  में  ब िीदाता  

श्रम  वर्वनयमन  में  उल्लखित  सभी  मामि  ं के  संबंध  में  अनुपािन  करेगा।  संवर्दाकार  मजदूरी  अवधवनयम, 

1936, नू्यनतम  मजदूरी  अवधवनयम, 1948, बैंक  दावयत्  अवधवनयम,1938, कमवकार  प्रवतकर  अवधवनयम, 

1923, औद्य वगक  वर्र्ाद  अवधवनयम, 1947  मातृत्  िाभ  अवधवनयम, 197,  कायविि  पर  मवहिाओ ं का  यौन  

उत्पीड़न   ( र कथाम, वनषेध  और  वनर्ारर्  )अवधवनयम, 2013 या  उसमें  वकए  गए  वकसी  प्रकार  के  संर् धन  या  

इससे  संबंवधत  अन्य  कानून  और  समय-समय  पर  बनाए  गए  वनयम  ं का  पािन  करेगा।  संवर्दाकार  वनम्न  के  

संबंध में भारतीय ररज़र्व बैंक  के पि में  बीमा करर्ाएगा और उसे िागू रिेगा 

The Contractor shall in respect of labour employed by him or his sub-contractor comply 
with or cause to be complied with the Bidder Labour Regulation in regard to all matters 
provided therein. The contractor shall comply with the provisions of the payment of Wages 
Act, 1936, Minimum Wages Act, 1948, Employers Liability Act, 1938.  Workmen’s 
Compensation Act, 1923, Industrial Disputes Act, 1947, Maternity Benefit Act, 1970, 
Sexual Harassment of Women at work place (Prevention, Prohibition and Redressal) Act, 
2013, or any modification thereof or anyother law relating thereto and rules made there 
under from time to time. The Contractor shall indemnify and keep indemnified the 
RESERVE BANK OF INDIA against 

i. कायव  के  वनष्पादन  से/दौरान  ह ने  र्ािी  तीसरी  पाटी  के  नुकसान /  व्यखि  या  संपवत्त  क   हुए  

नुकसान से उत्पन्न दार्ा 

Any claim arising out of third party loss / damage to life or property caused 
by / during execution of the work. 
 

ii. कायव  के  वनष्पादन  के  दौरान  संवर्दाकार  द्वारा  काम  पर  िगाए  गए  कामगार  के  कारर्  हुए  

नुकसान/िवत  से उत्पन्न दार्ा 

Any claim arising out of loss / damage to the workmen engaged by the 
contractor during execution of the work. 

iii. िागू  पीएफ/श्रम  कानून  ं ,ईएसआई  ,वर्वनयम  ं आवद  का  अनुपािन  न  वकए  जाने  के  कारर्  

उत्पन्न क ई दार्ा 

Any claim due to non-compliance of applicable PF / Labour laws, ESI 
Regulations etc. 

20. ठेकेदार‍नीचे‍उखल्लखित‍बीमा‍पॉविवसय ‍ंक ‍अपने‍स्वयं‍के‍िचव‍पर, भारतीय‍ररजर्व‍बैंक‍और‍ठेकेदार‍के‍

संयुि‍नाम‍(पॉविसी‍में‍भारतीय‍ररजर्व‍बैंक‍का‍नाम‍पहिे‍रिा‍जा‍रहा‍है)‍में‍काम‍के‍आभासी‍समापन‍तक‍

रै्ध‍िेगा।‍साथ‍ही, काम‍रु्रू‍ह ने‍से‍पहिे‍वनय िा‍के‍पास‍भुगतान‍वकए‍गए‍प्रीवमयम‍के‍विए‍पॉविसी‍

और‍रसीदें ‍जमा‍करें । 

a) अनुबंध‍की‍कुि‍रावर्‍के‍विए‍टि ांवजट, स्ट रेज, इरेक्शन, टेखसं्टग‍और‍कमीर्वनंग‍पॉविसी‍(वनमावर्‍

सभी‍ज खिम‍बीमा‍(ईएआर))। 
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b) कामगार‍मुआर्जा‍नीवत‍(डबू्ल्यसीपी) 

c) तृतीय‍पि‍देयता‍(टीपीएि)‍नीवत‍वनम्नानुसार‍सीमा‍के‍साथ‍प्राप्त‍की‍जाएगी: 

I. 10,00,000/- काम‍की‍कुि‍अर्वध‍के‍विए। 

II. 2,00,000/- प्रवत‍घटना। 

The contractor shall take insurance policies mentioned below at their own cost, in the joint 
names of Reserve Bank of India and the contractor (the name of Reserve Bank of India being 
placed first in the policy), valid till the virtual completion of work. Also, deposit the policy and 
receipts for the premium paid with the employer before the commencement of the work. 

a) Transit, storage, erection, testing and commissioning policy (Erection All Risk 
Insurance (EAR)) for the total amount of contract. 
b) Workmen Compensation Policy (WCP) 
c) Third party liability (TPL) policy shall be obtained with the limits as under: 

l. 10,00,000/- for total duration of the work. 
ll. 2,00,000/- per occurrence. 

21. Performance Bank Guarantee (PBG):  
 

a. The successful Contractor shall furnish an amount equal to 5% (five percent) of the 
contract value in the form of a Bank Guarantee from any scheduled Bank in the form 
prescribed by the Bank as per Annexure D towards security deposit for the due 
fulfilment of the contract during the execution of the work. This Bank Guarantee towards 
security deposit shall be submitted within 15 days from the date of work order and shall 
be valid till the date of virtual completion of the work. Any delay in submission of this 
PBG shall attract a penalty at Bank rate.  

b. The successful Contractor shall furnish an amount equal to 10% (Ten percent) of the 
contract value in the form of a Bank Guarantee from any scheduled Bank in the form 
prescribed by the Bank as per Annexure D towards security deposit for the due 
fulfilment of the contract. This Bank Guarantee towards security deposit shall be valid 
for the Defect Liability Period/Guarantee Period i.e., one year from the date of virtual 
completion.  

22. वक इस संवर्दा के वर्वभन्न भाग  ंक  संवर्दाकार द्वारा पढ़  और पूरी तरह  से समझ विया है।   

That the several parts of this Contract have been read by the Contractor and fully 
understood by the Contractor. 

 

वनय ि  और  संवर्दाकार  इस  बारे  में  साक्ष्य  स्वरूप  अपने -

अपने  हस्तािर  वकए  और  इसकी  द   प्रवतयाूँ  उि  वदन  

और र्षव क  तैयार की गईं। 

 

IN WITNESS WHEREOF the Employer and the 
Contractor have set their respective hands to 
these presents and two duplicates hereof the 
day and year first hereinabove written. 

 

  

यवद  संवर्दाकार  एक  साझेदारी  

फ़मव या एक  व्यखि ह     

If the contractor is a 
partnership or an 
individual. 

वनय िा  और  संवर्दाकार  इस  बारे  में  साक्ष्य  स्वरूप  अपने-

अपने  अवधकृत  हस्तािरकतावओ ं के  माध्यम  से  वनष्पावदत 

वकए  और  संवर्दाकार  ने  इसकी  द न  ं प्रवतय  ं पर  अपनी 

  

यवद  संवर्दाकार  एक  कंपनी  है 

त   
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सामान्य  मुहर  िगाई  इसकी  द   प्रवतय  ं पर  उसकी  ओर  से  

इन्हें उि वदन और र्षव क  वनष्पावदत वकया गया। 

 

IN WITNESS WHEREOF the Employer has set 
its hands to these presents through its duly 
authorized official and the Contractor has 
caused its common seal to be affixed hereunto 
and the said duplicate/ has caused these 
presents and the said two duplicate hereof to be 
executed on its behalf, the day and year first 
hereinabove written. 

If the contractor is a 
company. 

हस्तािर िंड Signature Clause   

भारतीय ररज़र्व बैंक की ओर  से हस्‍तािररत  एरं् सुपुदव  

SIGNED AND DELIVERED by the Reserve 
Bank of India by the hand of   

  

श्री / Shri    

   

     (नाम एरं् पदनाम )/ (Name and designation)   

 

इनकी  उपखिवत  में  हस्‍तािर  वकये  गए  / In the 

presence of  

  

(1)   

पता / Address   

(2)   

पता / Address   

सािी / Witness   

   

SIGNED AND DELIVERED by  यवद  पाटी  भागीदारी  फमव  या  

रै्यखि क  फमव  ह   त   सभी 

अथर्ा  सभी  भागीदार  ं की  ओर 

से  हस्‍तािर वकये जाने चावहए। 

If the party is partnership 
firm or an individual should 
be signed by all or on 
behalf of all the partners. 

इनकी  उपखिवत  में  हस्‍तािर  वकये  गए  / In the 

presence of  

 

(1)  

पता / Address  

(2)  

पता / Address  

 

सािी / Witness 
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THE COMMON SEAL OF  

  

वनम्‍नविखित  की  उपखिवत  में  वदनांक   -----------  क   

संपन्न   वनदेर्क  ब डव   की  बैठक  में  पाररत  संकल्‍प  के 

अनुसरर् में  इस  पर    ------------            की  कॉमन  मुहर  

िगाई गई है। 

 

Was hereunto affixed pursuant to the 
resolutions passed by its Board of Directors at 
the meeting held on _____________________ 
in the presence of  

  

   

(1)   

(2) 

 

  

वनदेर्क, वजन्‍ह नें‍वनम्‍नविखित‍की‍मौजूदगी‍में‍इसके‍

प्रमार्स्‍र्रूप‍इन‍दस्तारे्ज ‍ंपर‍हस्‍तािर‍वकए‍हैं। 

Directors who have signed these presents in 
token thereof in the presence of  

 यवद‍वनवर्दाकार‍उसके‍कॉमन‍मुहर‍‍‍‍

के‍अंतगवत‍हस्‍तािर‍करता‍है‍त ‍

हस्‍तािर‍िंड‍संस्‍था‍के‍अन्‍तवनवयम ‍ं

में‍वदए‍गए‍मुहर‍िंड‍से‍मेि‍िाने‍

चावहए। 

If the Contractor signs under its 
common seal, the signature 
clause should tally with the 
sealing clause in the Articles of 
Association. 

(1)  

(2)  

   

वर्वधर्त गवठत अटनी एरं्  श्री  

 

द्वारा हस्‍तािररत‍एरं्‍सुपुवद 

 

SIGNED AND DELIVERED BY the Contractor 
by the hand of Shri 
________________________________ and 
duly constituted attorney. 

 यवद‍संवर्दाकार‍चाहे‍कंपनी‍के‍रूप‍

में‍या‍रै्यखिक‍रूप‍में‍मुख्‍तारनामा‍

के‍अंतगवत‍हस्‍तािर‍करता‍ह ‍त  

स्‍ 

If the Contractor is signing 
by hand of power of 
Attorney, whether a 
company or individual. 
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                                                          खंड III / Section-III 

िावणज्यिक शतें  / Commercial Conditions 

 

1. E-tenders are invited for the work of “Supply, Installation, Testing and Commissioning (SITC) 
of 04 Nos. Air Handling Units (AHU) at Main Office Premises, Reserve Bank of India, 
Chennai”. E-tenders comprising duly filled in details of Part I specifications of the tender and 
documents for proof of prequalification should be uploaded in MSTC V3 website under RBI portal 
not later than 11:00 Hrs of October 01, 2025. The bidders who fulfil the following Pre-
Qualification criteria shall be eligible to participate in tendering process.   

Pre-qualification criteria. 

A. Composition 
of the firm / 
organization 

Details of registration of the 
firm / organisation - whether 
Sole Proprietorship / 
Partnership firm / Private 
Limited / Limited or Co-
operative Body etc - Name 
of registering authority, date, 
registration number, etc.  

Bidder should fill-up information in Annexure-
A: Format 1 annexed hereto and submit along 
with the following supporting documents. 
 
(i) Copy of registration certificate. 
(ii) Copies of the Articles of Association / 
Power of Attorney / other relevant documents. 
(iii) Copies of PAN card, TIN, Goods and 
Service Tax (GST) registration certificates.   The bidder should have valid 

Goods and Service Tax 
registration.  

B. Duration of 
past 
experience 

The bidder should have 
minimum 5 years of 
experience of executing 
similar work(s)*. Bidder 
shall submit the 
documentary evidence 
(indicating scope and value 
of works) in support of 
minimum experience of 5 
years (i.e., the bidder 
should have undertaken 
similar work(s)* before 
August 01, 2020. 
 
 
 
 
 
 
 
 
 
 

i) Bidder should fill-up the information in 
Format 2 annexed hereto indicating client-
wise names of similar work(s)*, awarded and 
actual cost(s), completion date stipulated in 
contract and actual dated of completion date 
etc and should submit along with the 
documentary evidence as proof of minimum 5 
years of experience of completed similar 
work(s)*  viz. copies of detailed work order(s)/ 
completion certificate(s) and Tax Deducted 
at Source (TDS) certificate(s) issued by the 
client(s) for works executed for private 
companies. 
ii) Bidder should also fill-up the information 
about similar work(s)* on-hand in the Format 
2A annexed hereto and should submit along 
with supporting documents viz. copies of work 
order(s) with details of items of work, issued 
by the client(s) for the work(s) in progress. 
(iii) The details along with documentary 
evidence of previous experience, if any, of 
carrying out works for the Reserve Bank of 
India at any centre, should also be given 
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C. Minimum 
value of each 
completed 
similar 
work(s)* 
(qualifying) 
during 
specified 
period. 
 

The bidder should have 
experience of satisfactorily 
completed similar work(s)* 
during last 5 years (between 
August 01, 2020 and July 
31, 2025), should be either 
of the following:  
i) Three completed similar 
works* each costing not less 
than the amount equal to             
₹19.92 lakh 
or  
ii) Two completed similar 
works* each costing not less 
than the amount equal to             
₹24.90 lakh.  
or  
iii) One completed similar 
work* costing not less than 
the amount equal to ₹39.84 
Lakh. 

(i) Bidder should fill-up the information in Format 
3 annexed hereto and submit along with the 
following documents as proof of having 
successfully completed similar work(s)*. 
(i) Copies of detailed work order(s) for 
qualifying works indicating date of award, 
contract amount, time given for completing the 
work etc and the corresponding completion 
certificate(s) indicating actual date of 
completion and actual value of executed 
similar work(s) issued by the client(s) for works 
executed for government / public sector 
companies and copies of work order, work 
completion certificate along with Tax 
Deducted at Source (TDS) certificate(s) 
issued by the client(s) for works executed for 
private companies. 
 
(ii) Client certificate(s) for each of the 
qualifying work as per the Format 3A annexed 
hereto. 

D. Annual 
financial 
turnover. 

Bidder should have had an 
annual financial turnover of 
amount equal to ₹49.80 lakh 
or more per year during the 
last 3 financial years, ending 
31st March 2025. 
 
 

(ii) Bidder should fill up the information in Format 
4 annexed hereto and submit along with the 
following documents  
 

(iii) (i) Copies Audited financial statements/ 
accounts of the business of the bidder duly 
certified by a Chartered Accountant 
indicating the turnover for financial years 
referred in the Format 4. 

(iv)  
(v) (ii) Copies of the Income Tax Clearance 

Certificates / Income Tax Assessment 
orders duly certified by a Chartered 
Accountant as a proof for creditworthiness 
and turnover of the bidder. 

E. Solvency and 
banker’s 
certificate.  

Should furnish solvency 
certificate issued by the 
bidder’s banker specifically 
for the purpose of work for 
an amount equal to ₹49.80 
lakh.  

(i) Bidder should also submit banker’s 
solvency certificate as per Format 5 annexed 
hereto from their banker. 
(ii) Names and addresses of bankers along 
with full details, like names, postal addresses, 
e-mail IDs, telephone (landline and mobile) 
numbers, fax numbers etc of the contact 
executives (i.e., the persons who can be 
contacted at the office of their bankers by the 
Bank, in case it is so needed) should be 
furnished in Format 5A 

F. Service 
Setup 

Full-fledged service setup 
should be available for the 
specified job either at 
Chennai wherefrom required 
quality after sales services 
can be regularly provided. 

Bidders should indicate details of the service 
centre at Chennai, the staff strength, contact 
numbers, and availability of spares for the 
system as per Format 6 
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All the intending tenderers are advised to upload the pre-qualification documents in MSTC portal in 
pdf format. 

In the event of intending bidder’s failure to satisfy the prequalification criteria, the Bank reserves the 
right to reject his/her financial bid.  

Tender in prescribed form shall be submitted in online mode. Part-I tender will contain an online 
undertaking towards acceptance of Bank's standard technical and commercial conditions for the 
proposed work, tenderers' covering letter (scanned copy to be uploaded) and Part-2 (Price bid) to 
be filled online. 

2. Tenderers should upload the following documents in respect of fulfilling their eligibility with 
suitable file names as indicated in the MSTC portal along with the the price-bid.  

a. Duly filled and signed tender document. 
b. Proof of remittance of EMD of ₹99600/- 
c. Authorization letter from the firm authorizing the concerned officer / individual to sign & 

participate in the tender, as per Annexure B. 
d. Details of technical deviations proposed – As per Annexure ‘C’ 
e. The particulars/Catalogues and the names of manufacturers of specified item. 
f. Duly filled and Signed NEFT Mandate form as per Annexure ‘E’ 
g. Complaint Escalaltion Matrix – Annexure ‘F’ 
h. Undertaking / Declaration / Certificate by the Bidder regarding country sharing land border 

with India – Annexure ‘G’ 
i. Undertaking / Declaration /Certificate regarding satisfying the eligibility criteria- Annexure 

‘H’ 
j. Proforma of Letter of Authorization from the OEM to participate in this Bid - Annexure I 
k. Technical details of proposed system 
l. Any other information relevant to the proposed work. 

 
Only tenderers who qualify as above will be eligible for opening price bid. A tender submitted by a 
firm who is found to be not satisfying the above criteria will be liable for rejection.  

Please note that the Bank may obtain reports on the past performance of the Tenderer from his 
clients and bankers. The Bank shall evaluate the said reports as per the evaluation criteria 
mentioned in Part I before opening of the Part-II of the Tender. If the tenderer is not found to possess 
the required eligibility for participating in the Tendering process at any point of time and/or his 
performance reports received from his clients and/or his bankers’ report are found unsatisfactory, 
the Bank reserves the right to reject his offer even after opening of Part-I of the Tender and Part-II 
of the Tender will not be opened and EMD shall be returned back to him. The Bank is not bound to 
assign any reason for doing so.  

Notes: 

(i) *Similar work shall mean “Supply, Installation, Testing and Commissioning (SITC) of Air 
Handling Units (AHU) for large office buildings / commercial premises”. 
 

(ii) Components of work executed other than those included in definition of similar work 
(mentioned above) shall be deducted while calculating cost of similar work. Bidder shall 
submit abstract of cost of work in support of this.  

(iii) In respect similar work completion certificate(s), client certificate(s) issued by the private 
companies shall also accompany copy of Tax Deducted at Source (TDS) certificates. Bids 
received without the specified certificates shall be rejected and the Bank shall have the right 
to verify / cause verification of authenticity of the said documents whenever felt necessary. 
 

(iv) Regarding client’s certificate for qualifying similar completed works carried out for 
Government / public sector companies, the certificate should be signed by the concerned 
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Executive Engineer or an officer in an equivalent or higher rank. For qualifying similar 
completed works carried out for private companies, shall accompany Tax Deducted at Source 
(TDS) certificates has to be submitted for proving the credentials/contract amount. 

 
(v) Bank reserve its right to obtain the performance reports from the clients for the qualifying 

work(s), Banker(s) report of the Bidders directly, if so desired. The Bank on its own may also 
conduct inspection of their work eligible/qualifying works referred by the Bidder in their bid. 

 
(vi) It is clarified that the work executed by the applicant for their in-house or capital use will not 

be considered for the purpose of work experience of completion of similar works. 

(vii) If the space in the format is insufficient for furnishing full details, the same 
information may be furnished on a separate sheet of paper strictly as per the format 
prescribed by the Bank duly signed with seal, scanned and uploaded along with 
supporting documents.  

 
(viii) Even, if no information is to be provided in a column, a ‘Nil’ or ‘No such case’ entry should 

be made in that column. If any particulars / query is not applicable in case of the bidder, it 
should be stated as ‘Not applicable’ Tender document shall contain all the enclosures 
mentioned and copies shall be self-attested. 

 
(ix) The bid submitted by a bidder who is found to be not satisfying the above prequalification 

criteria will be disqualified. Bids containing false and / or incomplete information are liable 
for rejection.  

3. Pre-bid meeting: - A pre-bid meeting will be held at 11:00 Hrs on September 18, 2025 at 
Estate department, Reserve Bank main office, Chennai to discuss/clarify anything about the 
tender. No separate communication will be sent for this meeting. All the intending tenderers 
are advised to be present. Clarifications will be uploaded as corrigendum to the tender. Bidders 
are advised to see the corrigendum if any before submitting their bids. 
 
Tenderers requiring any clarification of this document shall contact the Bank, in writing, at the 
email addresses mentioned in this document not later than one day before the date of the Pre-
Bid meeting.  
 

4. Bidders are advised to see the corrigendum, if any before submitting their bids. No 
clarification will be entertained after completion of the pre-bid meeting. 
 

5. Tenderers are required to submit the details of the works carried out by them during last 5 
years along with the name and contact no. of the users of the equipment in the enclosed 
format. 

 
6. A tender submitted by a firm who is found to be not submitting the above details will be 

rejected. 
 

7. Tenders shall be submitted in two parts viz. Part I containing technical and commercial details 
of the offer and Part II containing prices only latest by 11:00 Hrs. on October 01, 2025. Part-
I will be opened at 14:30 Hrs on October 01, 2025. Part II bid of only those vendors who 
qualify the requirements of technical and commercial conditions/details will be considered for 
opening. Opening of Part II will be intimated to the qualified vendors through email. 

 
8. The Reserve Bank of India reserves the right to accept or reject any or all the tenders, in full 

or in part, without assigning any reason therefore. The Bank also reserves the right to accept 
the tender of any firm.  
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9. Vendors are advised to verify website for corrigendum if any before submitting the bid. No 
clarification will be entertained after pre-bid meeting. 

Vendors are requested to quote base rate for Supply, Installation, Testing and Commissioning 
of the system without G.S.T and the same will be added automatically by the system.  

With respect to buyback of old equipment, vendors are requested to quote rates in 
positive numbers, exclusive of all taxes like G.S.T, T.C.S. (GST at 18 % on the quoted 
rate and TCS at the rate of 1 % on the buyback value including G.S.T, will be calculated by 
the system and will be deducted from the capital cost). 

Thus the final total amount shown in the system including G.S.T and other applicable taxes 
will be the final bid amount. No change in quoted rates will be accepted after opening of the 
tender. 

10. Earnest Money Deposit for a sum of ₹99,600/- (Rupees ninety-nine thousand six hundred 
only) shall be remitted to Bank Account of Reserve Bank of India on or before 11:00 Hrs. of           
October 01, 2025.  “EMD – Estate Dept” shall be given as remarks while remitting EMD. The 
account details for NEFT / RTGS transactions are as follows.   

            Beneficiary Name: RBI CHENNAI 

IFSC: RBIS0CNPA01 
Account No: 186003001 
 

Proof of remittance with transaction number (scanned copy) shall be attached / uploaded. 
 
The bidders are also advised to send the proof of remittance with transaction number 
(scanned copy) to estatechennai@rbi.org.in. 
 
A tender which is not accompanied by such EMD will not be considered.   
 
No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be refunded / 
returned by the tender inviting authority in due course. 
 

EMD of successful bidder will be released after virtual completion of the work upon 
submission of Bank Guarantee of 10% of the contract value as Security as mentioned in 
clause No.19. The EMD of unsuccessful tenderers shall be released on acceptance of the 
tender. 

 
Intending bidders may also remit the EMD in the form of a Demand Draft or a Bank Guarantee, 
issued by a scheduled bank drawn in favour of the Reserve Bank of India, in the format 
prescribed by the Bank (Annexure II) before the due date and time prescribed above.  

11. The tenders shall be valid for a period of 90 days from the date of opening of Part I of the 
tender. 

12. The rates quoted shall be inclusive of transport, packing, forwarding, insurance etc. and shall 
be for the complete work duly installed and commissioned at site. The prices quoted shall 
remain firm for the entire period of contract and shall not be subjected to any variations in the 
foreign exchange or variations of any other taxes, levies, duties etc. No import license will be 
furnished by the Bank. The tenderers shall make their own arrangement for import of any part 
or components, if any, required for completion of the work. Tenderer should have GST 
registration number. The Bank is not responsible for payment of GST for the service rendered 
by the contractor. It is the responsibility of the contractor to pay the GST to the tax authority. 

mailto:estatechennai@rbi.org.in
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13. The entire work of supply, installation, testing and commissioning of the equipment shall be 
completed within a period of 03 Months from the 10th day of date of issue of work order. 

14. Damages for non-completion: If the Contractor fails to complete the works within tender 
specified completion period, the Contractor shall pay the Employer at rate of 0.25 % of the 
cost of work executed per week for the period during which the said works shall so remain 
incomplete subject to a maximum of 10% of the contract amount and the Employer may deduct 
such damages from any money due to the Contractor. 

15. The tenderers shall indicate details of the service centre at Chennai, the staff strength, contact 
numbers, availability of spares for the system and escalation matrix. 

16. Warranty/Defect Liability period  

The equipment supplied shall be guaranteed against all types of defects for a defect liability 
period of one year from the date of virtual completion. Any defects in the system/sub-
assemblies, found within the guarantee period, shall be rectified/ replaced by the tenderer 
without any additional cost to the Bank. The rate should include for servicing/ inspection at 
quarterly interval or earlier as prescribed by the manufacturer and as mutually agreed to during 
this period.  

17. Evaluation of tenders: 

Tenders will be evaluated on the basis of net quoted amount i.e Capital cost of the AHU - 
Buyback amount  

18. Terms of Payment: 

The following terms of payment, subject to statuary deductions, will apply to the contract: 

(a) 60% of the quoted rate on pro-rata basis against delivery of material at site and submission 
of the following documents subject to all statuary deductions: 
i) Original Equipment Manufacturer's Test Certificates 
ii) Contractor's Certificate that all components, parts, sub systems, consumables etc. for 
successful installation, testing and commissioning of the AHU have been received at site in 
good condition and if any shortfall is noticed during installation, commissioning, and testing, 
they will be supplied without any additional charge to the Bank. 
iii) Policies of insurance as per the tender and PBG as per clause 19.a  
(b) 30% of the quoted rate against erection, testing, commissioning and handing over of the 
equipment to the Bank including submission of necessary documents, manuals  
(c.) 10% of the quoted rate against submission of Performance of Bank Guarantee for security 
Deposit as per clause 19.b of section III- Commercial Conditions. 
 

19. Performance Bank Guarantee (PBG):  

a. The successful Contractor shall furnish an amount equal to 5% (five percent) of the 
contract value in the form of a Bank Guarantee from any scheduled Bank in the form 
prescribed by the Bank as per Annexure D towards security deposit for the due 
fulfilment of the contract during the execution of the work. This Bank Guarantee 
towards security deposit shall be submitted within 15 days from the date of work 
order and shall be valid till the date of virtual completion of the work. Any delay in 
submission of this PBG shall attract a penalty at Bank rate.  

b. The successful Contractor shall furnish an amount equal to 10% (Ten percent) of 
the contract value in the form of a Bank Guarantee from any scheduled Bank in the 
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form prescribed by the Bank as per Annexure D towards security deposit for the 
due fulfilment of the contract. This Bank Guarantee towards security deposit shall 
be valid for the Defect Liability Period/Guarantee Period i.e., one year from the date 
of virtual completion.  

20. Insurance: - The Contractor shall at his own expense, arrange to effect and maintain (until the 
virtual completion of the contract) with an IRDA approved office the following insurance policies 
in the joint name of employer and himself with the employer being first (Regional Director, 
Reserve Bank of India) and deposit such policy or policies with the employer from time during 
the currency of this contract. 

a) Storage, erection, testing and commissioning policy (E.A.R. policy) for the total amount of 
contract. 

b) Workmen compensation policy. 
c) Third party liability policy with the limits as under. 

Rs.10,00,000/- for total duration of the work 
Rs.2,00,000/- per occurrence 
 

21. The payment for the system will be made by the office at which the equipemts are supplied and 
installed. The dispute arising out of this contract will also be sorted out within the jurisdiction of 
courts situated in the same state where the said AHU has been installed. 

22. The contractors shall upload all technical details of the system along with the tender. The 
tenderers are requested to use the format given in Section IX only for this purpose (and do not 
use their own formats and data sheets). However, if they wish to submit any additional 
information/details, they may furnish the same on a separate sheet with Part I of the tender. 

23. Agreement: The successful tenderer shall execute an agreement with the Bank on non- judicial 
stamp paper in the format enclosed within ten days of receipt of letter of acceptance. However, 
the issue of letter of acceptance by the Bank shall be construed as a binding contract, as though 
such an agreement has been executed and all the terms and conditions shall apply on this 
contract. 

24. Compliance with the Rule 144(xi) of GFR 2017 inserted vide Office Memorandum (OM) F. No. 
6/18/2019-PPD dated July 23, 2020 issued by Public Procurement Division, Department of 
Expenditure, Ministry of Finance, Government of India, the Public Procurement Orders issued 
in furtherance thereto, and their subsequent revisions shall be mandatory. In this regard, Bidder 
shall submit a copy of Undertaking / Declaration / Certificate on their letter head duly sealed 
and signed by the authorized signatory in the format given at Annexure G. 

 

 

Signature of the contractor _______________________ 

Name of the firm _______________________________ 

Seal of the firm ________________________________ 

  



 
 
 

RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 AHU at MOP] 

Page 32 of 88  

खंड 4 / Section IV 

सुरक्षा क ड  / Safety Code 

 

1. First aid appliances including adequate supply of sterilised dressings and cotton wool shall 
be provided in a readily accessible place. 

2. An injured person shall be taken to a public hospital without loss of time, in cases where 
the injury necessitates hospitalisation. 

3. Suitable and strong scaffolds should be provided for workmen for all work that cannot 
safely be done from ground. 

4. No portable single ladder shall be over 8 meters in length.  The width between the side 
rails shall not be less than 30 cm (clear) and the distance between two adjacent rungs 
shall not be more than 30 cm. When a ladder is used an extra mazdoor shall be engaged 
for holding the ladder. 

5. The excavated material shall not be placed within 1.5 meters of the edge of the trench or 
half of the depth of trench, whichever is more. All trenches and excavations shall be 
provided with necessary fencing and lighting. 

6. Every opening in the floor of a building or in a working platform shall be provided with 
suitable means to prevent the fall of persons or materials by providing suitable fencing or 
railing; minimum height shall be one metre. 

7. No floor, roof or other part of the structure shall be so overloaded with debris of materials 
as to render it unsafe. 

8. Workers employed on mixing and handling material such as asphalt, cement mortar or 
concrete and lime mortar shall be provided with protective footwear and rubber hand-
gloves. 

9. Those engaged in welding works shall be provided with welder’s protective eye-shields 
and gloves. 

10. i) No paint containing lead or lead products shall be used except in the forms of paste or 
readymade paint. 
ii) Suitable face masks shall be supplied for use by the workers when the paint is applied 
in the form of spray or surface having lead paint dry rubbed and scrapped. 

11. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall 
be provided to enable the working painters to wash during the period of cessation of work. 

12. Hoisting machines and tackle used in the works, including their attachments, anchorage 
and support shall be in perfect condition. 

13. The ropes sued in hoisting or lowering material or a means of suspension shall be of 
durable quality and adequate strength and free from defects. 

14. The contractor shall provide all the safety gadgets to the workers for carrying out the work 
as per statutory norms. 

During the work execution necessary fire safety measures shall also be taken. 

 

 

Seal & Signature of Contractor 
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                                           सुरक्षा क ड  / Fire Safety Code 

1. All the temporary electrical power for carrying out various services at site such as 
cutting / drilling machine shall be provided through oproperly rated earth leakage protection 
devices (ELCB) 
2. Cutting / drilling machine and other electrically operated equipment used at site shall 
be plugged into correctly rated electrical outlets. 
3. Only ISI marked 3 pin plug and other appliances and equipment shall be used. 
4. Electrical power cables/wires used shall not have any joints and shall be properly rated. 
5. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and 
securely earthed to prevent leakage current while in operation.  
6. Before commencing the welding work for the first time on any day, fire section shall be 
informed.   
7. Two buckets of water and sand shall be kept in an easily accessible area on the site. 
8.  Fire extinguishers recommended and issued by fire officers shall be kept on the site. 
9. Personal protective equipment such as safety shoes, hand gloves, welder’s mask, ear 
plug etc. depending upon the requirement of the work shall be provided by the contractor to 
the workmen to prevent occupational health hazards. 
10. The safety belt shall be provided by the contractor and used by the workmen while 
working from height for more than 10 feet from ground level. 
11. None of the passages near lift lobby and staircases shall be used for stacking / 
dumping any kind of materials/waste.  
12. Power supply shall be switched off from the mains when equipment is not in use.  
13. Wood-shavings and saw-dust generated from the work shall be collected on daily 
basis, removed from site and stored at the designated place in proper manner. 
14. The work site shall be properly illuminated during the work. 
15. All the electrical works should be carried out by licensed / authorized electricians / 
wiremen.  
16. Any debris generated from the work shall be collected on daily basis, removed from 
site and stored at the designated place in proper manner.   
17. Portable battery operated emergency light may be used at work site to avoid temporary 
laying of wire for lights.  
18. Aluminium / Steel ladders should have proper rubber insulation at the base and 
wherever required, these ladders shall be kept on electrical insulating safe rubber mats.  
 
 
Seal & Signature of Contractor 
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                                                             खंड 5 / Section V  

इससे पूिा संदवभात शतें  / The Conditions Hereinbefore Referred To 
 

1. In constructing these conditions, the specification, schedule of quantities and Contract 
Agreement, the following words shall have the meaning herein assigned to them except 
where subject or context otherwise requires. 

 

a) "Employer" Shall mean the Reserve Bank of India and shall include its 
assignees and successors. 

b) In the case of company "Contractor shall mean ________ a company incorporated 
under _______ and   having its registered office at 
_________ and shall include its successors and assigns 

c) "Site" Shall mean the site of the contract works including any 
building and erection thereon and any other land 
(inclusively) as aforesaid allotted by the Employer for the 
Contractor's use. 

d) "This Contract" Shall mean the Article of Agreement, the special conditions, 
the conditions, the Appendix, the schedule of quantities and 
specifications attached hereto and duly signed. 

e) "Notice in writing" Shall mean a notice in written, typed or printed or written 
notice" characters sent (unless delivered personally 
otherwise proved to have been received) by registered post 
to the last known private or business address or registered 
office of the addressee and shall be deemed to have been 
received when in the ordinary course of post it would have 
been delivered. 

f) "Act of Insolvency" Shall mean any Act of insolvency as defined by the 
Presidency Town Insolvency Act, or the provincial 
insolvency Act or any Act amending such original Act.  

g) "Net Prices" If in arriving at the contract amount the Contractor shall 
have added to or deducted from the total of items in the 
Tender any sum, either as a percentage or otherwise, then 
net price of any item in their tender shall be the sum arrived 
at by adding to or deducting from the actual figures 
appearing in the Tender as the price of that the item a 
similar percentage or proportionate sum provided always 
that in determining the percentage or proportion of the sum 
so added or deducted by the Contractor the total amount of 
the any Prime Cost items and provisional sums of money 
shall be deducted from the total amount of the tender.  The 
expression "net rates" or "net prices" when used with 
reference to the contract or account shall be held to mean 
rates or prices so arrived at. 

 

h) "The works" Shall mean Supply, Installation, Testing and 
Commissioning (SITC) of 04 Nos. Air Handling Units 
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(AHU) at Main Office Premises, Reserve Bank of India, 
Chennai. 

 

2. Scope of Contract: The contractor shall carry out and complete the said work in every 
respect in accordance with this contract and with the directions of and to the satisfaction 
of the Bank's Engineer.  The Bank's Engineer may in his absolute discretion and from time-
to-time issue further drawings and/or written instructions, details, direction and 
explanations which are hereafter collectively referred to as "Bank's Engineer's instruction 
in regard to":  
a) The variations or modifications of the design, quality or works or the addition or 

omission or substitutions of any work. 
b) Any discrepancy in the Drawing or between the Schedule of Quantities and/or drawing 

and/or specifications. 
c) The removal from the site of any materials brought thereon by the contractor and the 

substitution of any other material therefor. 
d) The removal and/or re-execution of any works executed by the contractor. 
e) The dismissal from the works of any persons employed thereupon. 
f) The opening up for inspections of any work covered up. 
g) The amending and making good of any defects under clause 20 hereof. 

 
The contractor shall forthwith comply with and duly execute any work comprised in such 
Bank's Engineer's instructions provided always that verbal instructions, directions and 
explanations given to the Contractor or his representative upon the works by the Bank's 
Engineer shall, if involving a variation, be confirmed in writing by the Contractor within 
seven days, such shall be deemed to be Employer's instructions within the scope of the 
Contract. 

The contractor shall submit a statement of variations giving quantity and rates duly 
supported by analysis of rates, vouchers etc.  The rates on scrutiny and final acceptance 
by the Employer shall form a supplementary tender.  The Employer shall not be liable for 
payment of such variations until these statements are sanctioned by him. 

3. The Contract shall be executed in triplicate and the Bank's Engineer, the Employer and 
the Contractor shall be entitled to one executed copy each for his use. Before the issue of 
the final certificate to the Contractor he shall submit to the Bank's Engineer all Drawings, 
user manuals and Specifications. 
 

4. The Contractor shall provide at his cost everything necessary for the proper execution of 
the works according to the intent and meaning of the Drawings, Schedule of Quantities 
and specifications taken together, whether the same may or may not be particularly shown 
or described therein provided that the same can reasonably be inferred therefrom, and if 
the Contractor finds any discrepancy in the Drawings or between the Drawings, Schedule 
of quantities and Specifications, he shall immediately and in writing refer the same to the 
Bank's Engineer, who shall decide which is to be followed. 

 

5. Authorities, notices and patents: The Contractor shall conform to the provisions of any 
Act of the Legislature relating to the works, and to the regulations and bye-laws of any 
authority, and of any water, electricity supply and other companies and/or authorities with 
whose system the structure is proposed to be connected, and shall, before making any 
variations from the Drawings or Specifications that may be necessitated by so conforming, 
give to the architect written notice, specifying the variation proposed to be made and the 
reason for making it and apply for instructions thereon.  In case the Contractor shall not 
within ten days receive such instructions shall proceed with the work conforming to the 
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provisions, regulations, or byelaws in question, and any variation so necessitated shall be 
dealt with under clause 17 hereof. 

 
The contractor shall bring to the attention of the Employer all notices required by the said 
Acts, regulations, or byelaws to be given to any authority and pay to such authority or to 
any public office all fees that may be properly chargeable-in respect of the works and lodge 
the receipts with the Employer. 

The Contractor shall indemnify the Employer against all claims in respect of patent rights 
and shall defend all actions arising from such claims and shall himself pay all royalties, 
licence fees, damages cost and charges of all and every sort that may be legally incurred 
in respect thereof. 

6. Setting out of work: The contractor shall set out the works and shall be responsible for 
the true and perfect setting out of the same and for the correctness of the positions levels, 
dimensions and alignment of all parts thereof.  If at any time any error in this respect shall 
appear during the progress of the works or within a period of one year from the completion 
of the works, the Contractor shall, if so required, at his own expense rectify such error to 
the satisfaction of the Bank's Engineer. 
 

7. Materials and Workmanship to conform to description: All materials and workmanship 
shall so far as procurable be of the respective kinds described in the Schedule of 
Quantities and/or specifications and in accordance with the contract and the Contractor 
shall furnish to the Employer with all invoices, accounts, receipts and other vouchers to 
prove that the materials comply therewith.  The Contractor shall at his own cost arrange 
for and/or carry out any test of any materials. 

 
8. Contractor's superintendence and representative on the works: The Contractor shall 

give all necessary personal superintendence during the execution of the works and so long 
thereafter as the Employer may consider necessary until the expiration of the "Defects 
Liability Period" stated in the Appendix hereto.  The contractor shall, also during the whole 
time the works are in progress employ a competent representative who shall be constantly 
in attendance at the works while the men are to work.  Any directions, explanations, 
instructions or notice given by the Bank's Engineer to such representative shall be held to 
be given to the Contractor. 

 
9. Dismissal of workmen: The Contractor shall on the request of the Bank's Engineer 

immediately dismiss from the works any person employed thereon by him who may, in the 
opinion of the Bank's Engineer, be incompetent or misconduct himself and such persons 
shall not be again employed on the works without the permission of the Bank's Engineer. 

 

10. Access to works: The Employer, shall at all reasonable times, have free access to the 
works and/or to the workshops, factories or other places where materials are lying or from 
which they are being obtained and the Contractor shall give every facility to the Employer 
necessary for Inspections and examination and test of the materials and workmanship. No 
person not authorised by the Employer except the representatives of public authorities 
shall be allowed on the works at any time. 

 
11. Bank’s Engineer: The term Bank’s Engineer shall mean the person appointed and paid 

by the Employer to inspect the works.  The Contractor shall afford the Bank’s Engineer 
every facility and assistance for inspecting the works and materials and for checking and 
measuring time and materials.  

 
The Bank’s Engineer, or the Employer shall have power to give notice to the Contractor or 
to his representative of non-approval or any work or materials and such work shall be 
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suspended, or the use of such materials shall be discontinued.  The work will from time to 
time be examined by the Assistant Manager (Tech.) but such examination shall not in any 
way exonerate the Contractor from the obligation to remedy any defects which may be 
found to exist at a stage of the works or after the same is completed.  Subject to the 
limitations of this clause the Contractor shall take instructions only from the Bank's 
Engineer. 

12. Assignment and Subletting: The whole of the works included in the Contract shall be 
executed by the Contractor and the contractor shall not directly or indirectly transfer, assign 
or under-let the Contract or any part share thereof or any interest therein without the prior 
written consent of the Employer and not undertaking shall relieve the Contractor from the 
full and entire responsibility of the Contract or from active superintendence of the works 
during their progress. 
 

13. No alteration, omission or variation shall vitiate this contract but in case the Bank's 
Engineer thinks proper at any time during the progress of the works to make any alterations 
in, or addition to, or omissions from the works or any alteration in the kind of quality of the 
materials to be used therein and shall give notice thereof in writing under  his hand to the 
Contractor, the Contractor shall alter, add to, or omit from, as the case  may be, in 
accordance with such notice, but  the contractor shall not do any work extra to  or make 
any alterations or additions to or omissions from the works or  any deviation from  any of 
the provisions of the Contract.  Stipulations, specifications or Contract Drawings without 
the previous consent in writing of the Employer and the value of such extras alterations, 
additions or omission shall, in all cases, be determined by the Employer in accordance 
with the provisions of Clause 17 hereof, and the same shall be added to, or deducted from 
the Contract Amount, as the case may be accordingly. 

 
14. Schedule of Quantities: The Schedule of quantities, unless otherwise stated shall be 

deemed to have been prepared in accordance with the Standard Method of Measurement. 
 

Any error in description or in quantity or in omission of items from the schedule of quantities 
shall not vitiate this contract but shall be rectified and the value thereof, as ascertained 
under Clause 17 hereof, shall be added to, or deducted from the Contract Amount (as the 
case may be) provided that no rectification of errors, if any, shall be allowed in the 
Contractor's schedule of rates. 

15. Sufficiency of Schedule of Quantities: The Contractor shall be deemed to have satisfied 
himself before tendering as to the correctness and sufficiency of his tender for the works 
and of the prices stated in the Schedule of Quantities and/or the schedule of rates and 
prices which rates and prices shall cover all his obligations under the contract, and all 
matters and things necessary for the proper completion of the works. 

 

16. Measurement of works: The Bank's Engineer may, from time to time, intimate to the 
contractor that he requires the works to be measured, and the Contractor shall forthwith 
attend or send a qualified agent to assist Assistant Engineer in taking such measurements 
and calculations and to furnish all particulars or to give all assistance required by any of 
them. 

 
    Should the Contractor not attend or neglect or omit to send such agent then the 

measurement taken by the Bank's Engineer, or a person approved by him shall be taken 
to be correct measurement of the works.  Such measurements shall be taken in 
accordance with the Mode of Measurements detailed in the Specifications. 

 
The Contractor or his Agent may at the time of measurement take such notes and 
measurement as he may requires. 
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All authorised extra works, omissions and all variations made with the prior approval in 
writing of Employer shall be included in such measurements. 

 

17. Prices for extra: The Contractor may, when authorised and shall, when directed, in writing 
by the Employer, add to, omit from or vary the works shown upon the drawings, or 
described in the specification, or included in the schedule of Quantities, but the contractor 
shall make no addition, omission or variation without such authorisation or direction.  A 
verbal authority or direction by the Bank's Engineer shall, if confirmed by them in writing 
within seven days, be deemed to have been given in writing. 
 

No claim for an extra shall be allowed unless it shall have been executed under provisions 
of clause above hereof with the concurrence of the Employer herein mentioned.  Any such 
extra in herein referred to as authorised and shall be made in accordance with the following 
provisions. 

(a) (i) The net rates or prices in the original tender shall determine the valuation of the 
extra work where such extra work in similar character and executed under 
conditions as the work priced therein. 
(ii) Rates for all items, wherever possible should be derived out of the rates given 
in the priced Schedule of Quantities. 

(b) The net prices of the original tender shall determine the value of items omitted 
provided if omissions vary the conditions under which any remaining items of works 
are carried out, the prices for the same shall be valued under sub-clause(c) hereof. 

(c) Where the extra works are not of similar character and/or quoted under similar 
conditions as aforesaid or where the omissions vary the conditions under which 
any remaining items of works are carried out or if the amount of any omissions or 
additions relative the amount of the whole of the Contract works or to any part 
thereof shall be such that in the opinion of the Bank's engineer,  the net rate or 
price contained in the priced Schedule of Quantities or tender or for any item of the 
works involves loss or expenses beyond that reasonably contemplated by the 
contractor or is by reason of such omission or addition rendered unreasonable or 
inapplicable, the Bank's Engineer shall fix such other rate or price as in the 
circumstances he shall think reasonable and proper, with the prior approval in 
writing of the Employer. 
(d) Where extra work cannot be properly measured or valued, the Contractor shall 
be allowed day work prices as the net rates stated in the tender or the Priced 
Schedule or Quantities or, if not so  stated, then in accordance with the local day 
work rates and wages for the district provided that in either case vouchers 
specifying the daily time (the workmen's names) and materials employed be 
delivered for verification to the Bank's Engineer at or before the end of the week  
following that in which the work has been executed. 

 

The measurement and valuation in respect of the Contract shall be completed within 
the "period of final measurements" stated in the Appendix. 

18. Unfixed materials when taken into account to be the property of the   Employer  
 Where in any certificates (of which the Contractor has received payment) the Bank's 
Engineer has included the value of any unfixed materials included for and/or placed on 
or adjacent to the works such materials shall become the property of the Employer and 
they shall not be removed except for use upon the works, without the written authority of 
the Employer.  The Contractor shall be liable for any loss of, or damage to, such materials. 
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19. Removal of improper work : The Employer shall, during the progress of the works, have 
power to order in writing from time to time the removal from the works within such 
reasonable time or times as may be specified in the order of any materials which in the 
opinion of the Bank's Engineer are not in accordance with the Specifications, the 
substitutions of proper materials, and the removal and proper re-execution of any work 
executed with materials or workmanship not in accordance with the drawings & 
specifications or instructions and the contractor shall forthwith carry out such order at his  
own cost. In case of default on the part of Contractor to carry out such order, the Employer 
shall have the power to employ any pay other persons to carry out the same; and all 
expenses consequent thereon, or incidental thereto, shall be borne by the Contractor, or 
may be deducted by the Employer from any moneys due, or that may become due, to the 
Contractor. 
 

20. Defects after virtual completion : Any defect, shrinkage, settlement or other fault which 
may appear within the ''Defects Liability Period" stated in the Appendix hereto, or, if none 
stated them within twelve months after the virtual completion of the works, arising in the 
opinion of the Employer from materials of workmanship not in accordance with the  
contract, shall upon the direction in writing of the Employer, and within such reasonable 
time as shall be specified therein, be amended and made good by the Contractor, at his 
own cost and in case of default the Employer may employ and pay  other persons to amend 
and make good such defects, shrinkage settlements or other faults, and all damages loss 
and expenses consequent thereon are incidental thereto shall be made good and borne 
by the Employer or may be deducted by the Employer, upon the Bank's Engineer's 
Certificate in writing, from any money due or that may become due to the Contractor, or 
the Employer may in lieu of such amending and making good by the Contractor deduct 
from any money due to the Contractor a sum, to be determined by the Employer equivalent 
to the cost of amending such work and in the event of the amount retained under clause 
32 hereof being insufficient, recover the balance from the Contractor, together with any 
expenses the Employer may have incurred in connection therewith.  Should any defective 
work have been done or materials supplied by any sub-contractor employed on the works 
who has been nominated as provided under clause 12 and 22 hereof, the contractor shall 
be liable to make good in the same manner as if such work or material had been done or 
supplied by the Contractor and been subject to the provision of this clause 2 hereof.  The 
contractor shall remain liable under the provisions of this clause the signing of any 
certificate or the passing of any accounts by the Employer. 
 

21. Certificate of virtual completion and defects liability period: The works shall not be 
considered as completed until the Bank's Engineer has certified in writing that they have 
been virtually completed. The defects liability period shall commence from the date of such 
certificates. 

 
22. Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen and others executing 

any work of supplying and fixing any goods for which the prime cost prices or provisional 
sums are included in the Schedule of Quantities and/or Specifications who may be 
nominated or selected by the Employer or hereby declared to be sub-contractors 
employed by the contractor and are herein referred to as nominated sub-contractors. 

 
No nominated sub-contractors shall be employed on or in connection with the works 
against the Contractor shall make reasonable objection are (save where the Architect and 
the Contractor shall otherwise agree) who will not enter contract providing. 

(a) That the nominated sub-contractor shall indemnify the contractor against the same 
obligation in respect of the sub-contract as the contractor is under in respect of 
this contract. 
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(b) That the nominated sub-contractor shall indemnify the contractor against claims 
in respect of any negligence by the sub-contractors his servants or agents or any 
misuse by him or them or any scaffolding or other plant, the property of the 
Contractor or under any Workmen's Compensation Act in force. 

(c) Payment shall be made to the nominated sub-contractor within fourteen days of 
his receipt of the Employer's Certificate provided that before any Certificate is 
issued the Contractor shall upon request furnish to the Bank proof that all 
nominated sub-contractors accounts included in previous certificates have been 
duly discharged; in default whereof, the Employer may pay the same upon a 
Certificate of the Bank and deduct the amount thereof from any sums due to the 
Contractor.  The exercise of this power shall not create private of contract as 
between Employer and Sub-Contractor. 
 

23. Other persons employed by Employer: The Employer reserves the right to use premises 
and any portion of the site for the execution of any work not included in this Contract which 
it may desire to have carried out by other persons, and the Contractor shall allow all 
reasonable facilities for the execution of such work but shall not be required to provide any 
plant or material for the execution of such work except by special arrangement with the 
Employer.  Such work shall be carried out in such manner as not to impede the progress 
of the works included in the Contract and the Contractor shall not be responsible for any 
damage or delay which may happen to or occasioned by such work. 
 

24. Insurance in respect of damage to person and property: The Contractor shall be 
responsible for all injury to persons, animals or things, and for all structural and decorative 
damage to property which may arise from the operation or neglect of himself or of any 
nominated sub-contractor or any employee of either, whether such injury or damage arises 
from carelessness accident or any other clause whatever in any connected with the 
carrying out of this Contract.  This clause shall be held to include inter alia any damage to 
buildings, whether immediately adjacent or otherwise, and any damage to road, streets, 
foot-paths, bridges or ways as well as damage caused to the buildings and works forming 
the subject of this contract by frost, rain, wind or other inclemency of weather.  The 
Contractor shall indemnify the Employer and hold it harmless in respect of all and any 
expenses arising from any such injury or damage to persons or property as aforesaid and 
also in respect of any claim made in respect of injury or damage under any acts of any 
legislature or otherwise and also in respect of any award or compensation or damages 
consequent upon such claim.\ 
 
The Contractor shall reinstate all damage of every sort mentioned in this clause, so as to 
deliver up the whole of the Contract works complete to and perfect in every respect and 
so as to make good or otherwise satisfy all claims for damage to the property of third 
parties. 

An insurance policy covering third party liability shall be taken by the contractor to cover 
the loss/disablement of human life (persons not belonging to the contractor). This shall 
also cover the risk of damages to other's materials/equipment/properties including those, 
if any of the banks during construction/erection/commissioning of the said contract work at 
site.  The value of third-party liability for compensation for loss of human life or full /partial 
disablement shall be of required statutory value for full and partial disablement and shall 
nevertheless cover such compensation as may be awarded by a court of law.  Cover for 
damage to other's equipment/property shall be as approved by the bank.  The sub-
contractors of the contractor shall not be holders or beneficiaries in the policy, nor shall 
they be named in the policy.  The bank shall be the principal holder of the policy along with 
the contractor. The bank reserves the exclusive right to assign the policy. 



 
 
 

RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 AHU at MOP] 

Page 41 of 88  

The Contractor shall indemnify the Employer against all claims which may be made against 
the Employer be any member of the public or other third party in respect of anything which 
may arise in respect of the works or in consequences thereof and shall at his own 
expenses arrange to effect and maintain, until the virtual completion of the contract, with 
an approved office a policy of insurance in the joint names of the Employer and the 
Contractor against such risks and deposit such policy or policies with the Architect from 
time to time during the currency of this contract.  The Contractor shall also similarly 
indemnify the Employer, against all claims which may be made upon the Employer whether 
under the Workmen's Compensation Act or any other status in force during the currency 
of this contract or at common law in respect of any employee of the Contractor or any Sub-
Contractor and shall at his own expenses effect and maintain, in the joint names of the 
Employer and the Contractor against such risks  and deposit  such policy or policies with  
the Architect from time to time during currency of the Contract. 

The Contractor shall be responsible for any liability which may be executed from the 
Insurance Policies above referred to and also for all other damage to any person, animal 
or property arising out of the incidental to the negligent or defective carrying out of this 
Contract transit, storage, erection, testing & commissioning policy.  He shall also indemnify 
the Employer in respect of any costs, charges or expenses arising out of any claim or 
proceedings and also in respect of any award of compensation or damages arising 
therefrom. 

The Employer shall be entitled to deduct the amount of any damage, compensation, 
costs, charges and expense arising of accruing from or in respect of any such claims or 
damage from any or all sums due or to become due to the Contractor without prejudice 
to the Employer's other rights in respect thereof. The Contractor shall at his own 
expense, arrange to effect and maintain (until the virtual completion of the contract) with 
an approved office the following insurance policies in the joint name of employer and 
himself with the employer being first (Principal) and deposit such policy or policies with 
the employer from time during the currency of this contract. 

1. Transit, storage, erection, testing and commissioning policy (E.A.R. policy) for the 
total amount of contract. 

2. Workmen compensation policy. 
3. Third party liability policy with the limits as under. 

a. Rs.10,00,000/- per annum 

b. Rs.2,00,000/- per occurrence 
 

25. Insurance: The contractor shall, before commencement of the work, insure the works at 
his cost and keep them insure until the virtual completion of reworks, against loss or 
damage by fire with an office in the joint names of the employer and the contractor 
(the name of the former being placed first in the policy) for the full amount of the 
contract.  Such policy shall cover the property of the "Employer" only.  The contractor 
shall deposit the policy and receipts for the premium with the employer before 
commencement of the work.  In default of the contractor, insuring as provided above, 
the employer may so insure the works and may deduct the premium paid from any moneys 
due or which may become due to the Contractor without prejudice to the other rights of the 
Employer in respect of such default.  In case it becomes necessary to suspend the works, 
the Contractor shall as soon as the claim under the policy is settled, or the work reinstated 
by the Insurance Office, should they elect to do so, proceed with all due diligence with the 
completion of the works in same manner as though the fire had not occurred and in all 
respects under the same conditions of Contract.  The Contractor in case of rebuilding or 
reinstatement after fire shall be entitled to such extension of time for completion as deems 
fit. 
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26. Date of commencement and completion: The Contractor shall be allowed admittance 
to the site on "Date of Commencement" stated in the Appendix hereto, or each later date  
as may be specified by the  Employer and be shall thereupon and forthwith begin the works 
and shall regularly proceed with and complete the same (except such painting or other 
decorative work as the bank may desire to delay) or before the "Date of Completion" stated 
in the Appendix subject nevertheless to provisions for extension  of time hereinafter 
contained. 

 
27. Damages for non-completion: If the Contractor fails to complete the works by the date 

stated in the Appendix or within any extended time under Clause 26 and 20 here the 
Contractor shall pay the Employer the sum named in the Appendix as " Liquidated 
Damages" for the period during which the said works shall so remain incomplete and the 
Employer may deduct such damages from any money due to the Contractor. 

 
28. Delay and extension of time: If in  the opinion of the Employer the works be delayed(a) 

by force majure or (b) by reason of any exceptionally  inclement weather or (c) by reason 
of proceedings  taken or threatened by or dispute with adjoining or neighbouring owners 
or public authorities arising otherwise than through contractor's own default or (d) by the 
works or delays of other contractor or Tradesmen engaged or nominated by the Employer 
and not referred to in the schedule of quantities and/or specifications or (e) by reasons of 
Bank's Engineer instruction as per clause 17 hereof (f) by reason of civil commotion, local 
combination of workmen or strike or lockout affecting any of the building trades or (g) in 
consequence of the Contractor not having received in due time necessary instructions 
from the Bank for which he shall have specifically applied in writing or (h) from other causes 
which the Bank may certify as beyond the control of contractor or (I) in the event, the value 
of the work exceed the value of the Priced Schedule of Quantities owing to variation, the  
Bank may make a fair and reasonable extension of time for completion shall as soon as 
may be given written notice thereof to the bank but the Contractor shall nevertheless 
constantly use his endeavours to prevent delay and shall do all that may reasonably has 
required to the satisfaction of Bank to proceed with work. 
 

29. Contractor's failure to comply with Employers instruction: If the Contractor after 
receipt of written notice from the Employer requiring compliance within 10 days  fails to 
comply with such further drawings and/or Bank's instructions the Employer may employ 
and pay other persons to execute any such work whatsoever that may be necessary to 
give effect thereto, and all costs incurred in connection therewith shall be recoverable from 
the Contractor by the Employer as a debt or may be deducted by him from any moneys 
due to the Contractor. 

 

30. Termination of Contract by the Employer:  If the Contractor being an individual or a firm 
commits any "act of insolvency" or shall be adjudged an insolvent or being an incorporated 
company shall have an order for compulsory winding up made against it or pass an 
effective resolution  for  winding up voluntarily or subject to the supervisions of the court 
and the Official Assignee or the Liquidator in such acts of insolvency or  winding up, as the 
case may be, shall be unable within seven days after notice to him requiring him to do so 
to show the reasonable satisfaction of the Architect that he is able to carry out and fulfill 
the Contract and to given security therefore, if so required by the Architect. 

 
Or if the Contractor (whether an individual, first or incorporated company shall suffer 
execution or other process of court attaching property to be issued against the Contractor. 

Or shall suffer any payment under this contract to be attached by or on behalf of any of 
the creditors of the Contractors.  
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Or shall assign to sublet this Contract without the consent in writing of the Employer first 
had and obtained. 

Or shall charge or encumber this Contract or any payments due or which may become 
due to the Contractor hereunder. 

(i) Has abandoned the Contract, or 
(ii) Has failed to commence the works, or has without any lawful excuse under these 

conditions suspended the progresses of the works for fourteen days after receiving 
from the Bank notice to proceed or  

(iii) Has failed to proceed with the work with such due diligence and failed to make 
such due progress as would enable the works to be completed within the time 
agreed upon, or 

(iv) Has failed to remove materials from the site or to pull down and replace work for 
seven days receiving from the Bank written notice that the said materials or work 
were condemned and rejected by the Bank's Engineer under these conditions' or 

(v) Has neglected or failed persistently to observe and perform all of any of the acts, 
matter or things by the Contract to be observed and performed by the Contractor 
for seven days after written notice shall have been given to the Contractor requiring 
the Contractor to observe or perform the same. 
 

Then and in any of the said cases the Employer may, notwithstanding any previous waiver, 
after giving seven days notice in writing to the Contractor, determine the Contract, the 
whole of which shall continue in force as fully as if the Contract has not been so 
determined, and so if the works subsequently execute had been executed by or on behalf 
of the Contractor.  And further, the Employer by his agents or servants may enter upon 
and taken possession of the works and all plant, tools scaffoldings, sheds, machinery, 
steam and other power  utensils and materials lying upon the premises or the adjoining 
lands or roads, and use the same as his own property or may employ the same by means 
of his own servants and workmen  in carrying on and completing the work or by employing 
any other Contractor or other person or persons to complete the works, and the Contractor 
shall not in any way interrupt or do any act matter or thing to prevent or hinder such other 
contractor or other person or persons employed for completing and finishing or using the 
materials and plant for the works.  When the works shall be completed or as soon 
thereafter as convenient the Bank shall give a notice in writing to the Contractor to remove 
his surplus materials and plant, and should the Contractor fail to do so within a period of 
fourteen days after receipt thereof by him, the Employer may sell the same by public 
auction, and give credit to the Contractor for the net amount realized.  The employer shall 
thereafter ascertain and certify in writing under his hand what of the said plant and 
materials so taken possessions or by the Employer and the expenses or loss which the 
Employer shall have been put to in procuring the works to be completed and the amount.  
If any, owing the Contractor and the amount which shall be so certified shall thereupon be 
paid by the Employer to the Contractor or by the Contractor to the Employer, as the case 
may be, and the Certificate of the Bank shall be final and conclusive between the parties. 

31. Termination of Contract by Contractor: If this payment of the amount payable by the 
Employer under Certificate of the Bank's Engineer shall be in  arrears and unpaid for thirty 
days after notice in writing requiring payment of the amount as aforesaid shall have been 
given by the Contractor  to the Employer, or if the Employer interferes with or obstructs the 
issue of any such Certificate, or if the Employer shall repudiate the Contract, or if the works 
be stopped for three months under the order of the Architect or  the Employer or by any 
injunction or other order of any court of to Law, then and in any of the said cases the 
Contractor shall be in liberty to determine the  Contract by notice in writing to the Employer, 
and he shall be entitled to recover from the Employer, payment for all works executed and 
for any loss he may sustain upon any plant or materials supplied or purchased or prepared 
for the purpose or the Contract. 
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In arriving at the amount of such payment the net rates contained in the Contractor's original 
Tender shall be followed or where the same may not apply valuation shall be made in 
accordance with Clause 17 hereof. 

32. Certificates and Payments: The Contractor shall be paid by the Employer from time to 
time by installments under interim Certificate to be issued by the Bank's Engineer on 
account of the works executed work to the approximate value named in the Appendix as 
'Value of work for Interim Certificate' has been executed in accordance with this Contract, 
subject, however, to a retention of the percentage of such value named in the  Appendix 
as "Total Retention Money" after which time the installments shall be up to the full value 
of the work subsequently so executed and fixed in the building.  And when the works have 
been virtually completed, the Contractor shall be paid by the Employer in accordance with 
the Certificate to be issued by the Bank's Engineers the sum of money named in the 
Appendix as "installment after Virtual Completion" being a part of the said Total Retention 
Money.  And the Contractor shall be entitled to the payment of the Final Balance in 
accordance with the final Certificate at the expiration of  the period referred to as 'the 
Defects liability Period' in the Appendix hereto from the date of virtual completion or as 
soon as after expiration of such period as the works shall have been finally completed and 
all defects made good according to the true intent and meaning hereof whichever shall last 
happen provided always or at or after their  completion shall not relive the Contractor from 
his liability under clause 21  and 36 nor relieve the Contractor of his inability in cases of 
fraud, dishonesty, or fraudulent concealment relating to the works or materials or to any 
matter dealt with in the Certificate and in case of the all defects and insufficiencies in the 
works or materials which a reasonable examination would not have disclosed. 
 
The Employer shall have power to withhold any Certificate if the works or any parts thereof 
are not being carried out to his satisfaction. 

33. Delayed Payment: Any amounts payable by the Employer to the Contractor shall, if not 
paid within the 'period of honouring Certificates' names in the Appendix carry interest at 
the rate named in the Appendix as the "Rate of interest for delayed payment" from the date 
upon which sum ought to have been paid by the Employer until the payment.  

 

34. The decision, opinion, direction Certificate (except for payment) with respect to all or any 
of the matters under Clauses 2(a,b), 4,5, 14, 20 (a,b,c,d and f) hereof (which matters are 
herein referred to as the excepted matters) shall be final and conclusive and binding on 
the parties hereto and shall be without appeal.  Any other decision, opinion, direction, shall 
be subject to the right of Arbitration and review under the Clause 35 hereof in the same 
way in all respects (including the provisions as to opening the reference). 
 

35. Settlement of disputes by Arbitration: All disputes and differences of any kind whatever 
arising out of or in connection with the contract or the carrying out of the works (whether 
during the progress of the works or after there completion and whether before or after the 
determination abandonment or breach of the contract) shall be referred to and settled by 
the Bank who shall state its decision in writing. Such decision may be in the form of a final 
certificate or otherwise. The decision of the Bank with respect to any of the excepted 
matters shall be final and without appeal as stated in Clause 33 hereof. But if either the 
Contractor be dissatisfied on any mater on which a decision is taken by the Bank as above, 
except any of the expected matter the Contractor may within 28 days after receiving notice 
of such decision give a written notice to the other party requiring that the matters in dispute 
be arbitrated upon. Such written notice shall specify the matters, which are in dispute or 
difference of which such written notice has been given. If both the parties agree, a single 
arbitrator would be appointed for the purpose. In case no agreement could be reached on 
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the appointment of single arbitrator, both the parties will nominate one person each as an 
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one 
more person to act as third arbitrator or umpire.  
 
The arbitrator or Arbitrators, as the case may be, shall have power to open up, review and 
revise any certificate, opinion, decision, requisition or notice, save in regard to the 
excepted matters, referred to in the preceding clause, and to determine all matters to 
dispute which shall be submitted to arbitration and of which notice shall have been given 
as aforesaid. 

The arbitrator or Arbitrators, as the case may be, shall make his or their award within one 
year (or such further extended time as may be decided by him or them as the case may 
be with the consent of the parties) from the date of entering on the reference. In case 
during the arbitration proceedings the parties mutually settle or compromise their dispute 
or difference, on the parties filing their joint memorandum of the settlement or compromise, 
the Arbitrator or the Arbitrators as the case may be, shall make an award in terms of such 
settlement or compromise. 

Upon any such reference, the decision on the cost incidental to the reference and Award 
respectively shall be in the discretion of the arbitrator or Arbitrators as the case may be, 
who may determine the amount thereof or direct the same to be taxed as between the 
party and party, and shall direct by whom and to whom and in what manner the same shall 
be borne and paid. 

This submission shall be deemed to be a submission to arbitration within the meaning of 
the Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. 

The award of the arbitrator or Arbitrators, as the case may be, shall be final and binding 
on the parties. It is agreed that the Contractor shall not delay the carrying out of the works 
by reason of any such matter, question or dispute being referred to arbitration, but shall 
proceed with the works with all due diligence and shall until the decision of the Arbitrator 
or Arbitrators, as the case may be, is given, abide by the decision of the Bank. No award 
of the Arbitrator or Arbitrators, as the case may be, shall relieve the Contractor of his 
obligations to adhere strictly to the Bank’s instructions with regard to the actual carrying 
out of the works. The Employer and the Contractor hereby also agree that arbitration under 
this Clause shall be a condition precedent to any right of action under the Contract.  

 
36. Right of technical scrutiny of final bill 
 

The Employer shall have a right to cause a technical examination of the works and the 
final bill of the contractor including all supporting vouchers, abstracts, etc. to be made at 
the time of payment of the final bill.  If as a result of this examination of otherwise any sum 
is found to have been overpaid or over certified it shall be lawful for the employer to recover 
the sum.   

 
37. Employer entitled to cover compensation paid to workman 
 

If, for any reason, the Employer is obliged, by virtue of the   provisions of the Workmen's 
Compensation Act, 1923, or any statutory modification or re-enactment thereof to pay 
compensation to a workman employed by the Contractor in execution of the works, the 
Employer shall be entitled to recover from the Contractor the amount of compensation so 
paid, and without prejudice to the rights of the Employer under the said Act.  The Employer 
shall be at liberty to recover such amount or any part thereof by deducting it from the 
security deposit or from any sum due by the Employer shall not be bound to contest any 
claim made against it under the said Act, except on the written request of the Contractor 
and upon his giving to the Employer full security to the satisfaction of the Employer for all 
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costs for which the Employer might become liable in consequence of contesting such 
claim. 

38. Abandonment of works 
 

If at any time after the acceptance of the tender, the Employer shall for any reasons 
whatsoever not requires the whole or any part of the works to be carried out, the Bank 
shall give notice in writing to the Contractor who shall have no claim to any payment of 
compensation or otherwise whatsoever on account of any profit or advantage which he 
might have derived from the execution of the whole works. 

39. Return of surplus materials 
 

Notwithstanding anything to the contrary contained in any or all the clauses of this Contact, 
where any material for the execution of the Contract is procured with the assistance of the 
Employer by purchase made under orders or permits or licenses   issued by Government,  
the Contractor shall  hold the said  materials economically and solely for the purpose of 
the Contract  and not dispose of them without  the prior written permission of the Employer   
and return it to the Employer, if required by the Employer, at the price to  be determined 
by the Bank having due regard to the  conditions of the materials, the price to be 
determined not be exceed  the purchase price thereof inclusive of sales tax, octroi  and 
other such levies paid by the Contractor in respect thereof,  in  the even of breach of the 
aforesaid condition, the Contractor  shall in addition to being liable to action for 
contravention of the terms of licenses or permit and/or criminal breach of trust, be liable to 
Employer for all moneys, advantages or profits resulting or which in the usual course would 
have resulted to his by reason  of such breach. 

40. Right of employer to terminate contract in the event of death of Contractor or 
individual 
 
Without prejudice to any of the rights or remedies under this Contract, if the Contractor, 
being an individual, dies, the Employer shall have the option of terminating the contract 
without incurring any liability for such termination. 

41. Non - disclosure Clause:- 
 

The Contractor shall not disclose directly or indirectly any information, materials and details 
of the Bank's infrastructure/systems/equipment etc., which may come to the possession or 
knowledge of the Contractor during the course of discharging its contractual obligations in 
connection with this agreement, to any third party and shall at all times hold the same in 
strictest confidence. The Contractor shall treat the details of the contract as private and 
confidential, except to the extent necessary to carry out the obligations under it or to comply 
with applicable laws. The Contractor shall not publish, permit to be published, or disclose 
any particulars of the works in any trade or technical paper or elsewhere without the 
previous written consent of the Employer. The Contractor shall indemnify the Employer for 
any loss suffered by the Employer as a result of disclosure of any confidential information. 
Failure to observe the above shall be treated as breach of contract on the part of the 
Contractor and the Employer shall be entitled to claim damages and pursue legal remedies. 

42. Sexual Harassment of women at work place 
 

a) The contractor shall be solely responsible for full compliance with the provisions of 
“the Sexual Harassment of women at work place (Prevention, Prohibition and 
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its 
employee within the premises of the Bank, the complaint will be filed before the 
Internal Complaints Committee constituted by the contractor/Agency and the 
contractor. 



 
 
 

RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 AHU at MOP] 

Page 47 of 88  

b) Any complaint of sexual harassment from any aggrieved employee of the Service 
Provider against any employee of the Bank or any employee of any other firm 
working in the Bank shall be taken cognizance of by the Regional Complaints 
Committee constituted by the Bank. 

c) The contractor shall be responsible for any monetary compensation that may need 
to be paid in case the incident involves the employees of the contractor, for instance 
any monetary relief to Bank’s employee or other firm’s employee, if sexual violence 
by the employee of the contractor is proved. 

d) The contractor shall be responsible for educating its employees about prevention 
of sexual harassment at work place and related issues. 

e) The contractor shall provide a complete and updated list of its employees who are 
deployed within the Bank’s premises. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
 
 

RBI/Chennai Regional office/Estate/23/25-26/ET/392[SITC of 4 AHU at MOP] 

Page 48 of 88  

 

खंड 6 / Section VI 

विशेष शतें  / Special conditions 

 

1. The workmen will not be allowed to stay within the premises. 
2. The electric power required for the work can also be similarly drawn from the supply 

available at site free of cost. 
3. Permission, if any, required from the local bodies shall be obtained by the Contractor. 
4. The intending tenderer can obtain any   clarifications regarding the Tender drawings, 

specifications etc. from the department on any Bank's working day. 
5. The tenderer may please note that, the work has to be carried out during the day time or as 

per the Bank’s instructions.   Therefore, the entire work involved shall be carried out with 
least disturbance to the staffs/occupants of the office/ colony and also day-to-day cleaning 
has to be done by the contractor. The wall/slab/column should be cut by chase cutter only. 

6. The contractor shall prepare three copies of user manual after completion of the work and 
shall submit along with the final bill. 

7. The entire materials for the work shall be brought to the working area through the staircase 
and no freight lift will be available for lifting materials.   

8. The debris/dust or any wastage generated out of the above work shall be cleaned as 
frequently as required and as instructed by the Bank's Engineer. 

9. All dismantling work and work generating noise shall be done during the day time and 
holidays and day time work shall have to be done on restricted hours. Contractor has to 
made availability of supply during the Evening & night time. Contractor shall take into 
account the above facts while quoting the rates. 

10. The tenderer shall remove all the debris collected at site (from the Bank's premises) on 
everyday basis.  The staircase and passages used by the laborers shall be cleaned 
properly, as per the entire satisfaction of Bank's Engineers. 

11. The contractor shall depute qualified supervisor during execution of the work. No work 
shall be carried out at site in unsupervised manner. 

12. The tenderer shall use only approved brands of materials.  
 

 

Seal & Signature of Contractor 
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खंड 7 / Section VII 

ससे पूिा संदवभात अिुबंध / Appendix Hereinbefore Referred 

 

1.  Defects liability Period 
12 months from the date of issue of 
virtual completion certificate. 

2.  Period of final settlement of bill 
45 days from the date of submission of 
invoice  

3.  Date of commencement 10th day from the date of award letter. 

4.  Period of completion 03 months from the 10th day of work order  

5.  
Liquidated Damages for delay in 
completing the work. 

0.25 % of the cost of work executed per 
week subject to a maximum of 10% of the 
contract amount. 

6.  
Value of work for Interim Certificate for 
running bill 

 As per the payment terms and 
conditions  

7.  Period of honoring interim certificate 
45 days from the date of submission of 
invoice 

8.  Interest for delayed payment 3 percent per annum 

 

 

 

 

Seal & Signature of Contractor 
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खंड 8 / Section VIII 

TECHNICAL SPECIFICATIONS 

     Scope of Work 

(a) The scope of work shall cover Design, supply, installation, testing and commissioning 
of air handling Units (AHUs) as detailed under this specification and as provided in the 
bill of materials/schedule of quantities. 

 

(b) Casing:  
The unit shall be of double skinned type. The outer casing shall be 0.6mm thick p re -
coa ted  galvanized steel and the inner casing shall be 0.6mm thick galvanized steel.  The 
structure shall be made of Extruded Aluminium sections with thermal break profile for 
ensuring thermal bridging performance. The profile shall have built in coved aluminium 
profile having smooth curvature from inside to avoid dust accumulation. 

The insulation material shall be self-extinguishing CFC – HFC free PUF material of 
minimum (48 mm +/- 2 mm) thick sandwiched between the two panels of density not 
less than 38 Kg/cu.m, by injection moulding machines as per the standards of the 
manufacturer. These panels shall be bolted from inside/screwed from outside on to the 
framework with soft rubber gasket in between to make the joints airtight. The AHU 
shall have inspection covers/doors for attending to various parts requiring maintenance 
along with a door limit switch for the light to on/off, when its cover/doors are 
closed/opened respectively. The door shall be fitted with double wall inspection window 
of 200 mm diameter and robust glass filled nylon handles operational from both sides 
with optional locking arrangement. 

 
(c) Drain Pan: 
 
The drain pan shall be of 18 SWG stainless steel material (SS-304) of not less than 
1.2mm thick and externally insulated with minimum 13 mm thick closed cell nitrile rubber 
with necessary dual slope to facilitate fast removal of condensate. Drain connections 
32mm shall be provided on both ends and shall be suitably piped to the nearest drain. U 
trap shall be provided as per site requirement in the drain connection to facilitate fast 
removal of condensate. 
(d) Blower / Fan: 
 
The blower shall be DIDW backward curved impeller of galvanized construction with total 
static pressure of 50mmWG. The shaft shall be of steel, liberally designed and supported 
on heavy duty ball bearings adequately sized. The blower must be AMCA (Air Movement 
and Control Association) certified for sound, air and FEG not less than 70. The fan outlet 
shall be connected to casing with the help of fire-retardant fabric. 
  
(e) Drive system: 
The drive motor shall be designed with Flat belt / V-Belt system. The fan impeller 
assembly shall be statically and dynamically balanced. In case of V belt arrangement, 
the assembly shall be fitted with consisting of not less than three evenly matched belts. 
Adequate adjustments shall be provided to facilitate belt installation and subsequent belt 
tensioning by movement of the motor on the slide rails 
(f) Coil:  

The cooling coils must be AHRI certified. The chilled water coil shall be of Copper tube 
with Aluminum fins. The coil shall be made from seamless solid drawn copper tubes. The 
minimum thickness of the tube shall be minimum 0.4 mm for cooling/ heating. The coil 
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shall be with 6 rows deep with 11 to 13 fins per inch spacing. The minimum thickness of 
the fins shall be 0.15mm nominal. The coil shall be designed and tested for a pressure of 
10 Kg/ Sq.cm (g) and test reports shall be furnished for this. U-bends shall be of copper, 
jointed to the tubes by brazing. The coil shall be designed for a face velocity of air not 
exceeding 155 m/min. 

(g) Filters: 
Each unit shall be provided with a Cleanable metallic viscous type filter made out of 
aluminium wire mesh or of dry cleanable synthetic type minimum 50mm thick in frame of 
Aluminium or steel, shall be provided on the suction side of AHU as a standard equipment 
with the unit. These filters shall have the efficiency of 80% down to 10-micron particle 
size. Holding frames shall be 50mm thick of aluminium provided for installing a number 
of filters cells in banks. These cells shall be held within the frames by sliding the cells 
between guiding channels. Face velocity across Pre filters shall not exceed 155 m/min. 

(h) Instruments: 
Direct reading V form industrial type thermometers alcohol filled of suitable range and 
bourdon type pressure gauges of suitable range shall be provided at inlet and outlet of 
chilled water line with tubing and gauge cock. 

 

(i) General: 
The capacity of the cooling coil, the air quantity from the blower fan and static pressure 
of blower fan shall be as laid down in the tender documents. Where these parameters 
as calculated by the tenderer exceeds the specified values, the coils and the blower fan 
shall satisfy these calculated values. 
The requisite static pressure demanded by the air circuit shall be developed by the fan 
at the selected operation speed. The fan motor HP shall be suitable to satisfy these 
requirements and the drive losses. 
The air outlet velocity from the blower fan shall not exceed 610 m/min. 
Noise level at a distance of 2M from AHU shall not exceed 75dBA. 
The air handling unit shall be so installed as to transmit minimum amount of vibration to 
the building structure. Adequate vibration isolation shall be provided by use of 10mm 
rubber/neoprene pads and/or vibration isolation spring mountings. 
All equipment shall be supplied as per manufacturer’s standard finish paintings. 
 

SAFETY FEATURES 

Each Air Handling Unit must have safety features as under: 

a) The Fan Access Door shall be equipped with micro-switch inter locked with fan motor to 
enable switching off the fan motor automatically in the event of door opening. 

b) Fan and motor base shall be properly grounded. 
UVGI: 
a. The UVGI system shall be designed to cover the entire face area of the  cooling coil 

and to achieve UVC (254 nm wavelength) irradiation with an exposure time of 15 
minutes at irradiation intensity of 4016 μW/cm²basedon ISHRAE recommendation. 

b. The UVGI system shall be designed to achieve log 2 deactivation of microbial growth 
on the cooling coil. Subsequently, the UVGI system switching based on site 
requirement can be done to ensure that the microbial growth does not recur. 

c. The number of lamps in an UVGI System shall be calculated to ensure the    minimum 
Average Intensity of 100μW/cm² on the surface of cooling coil is achieved. 

d. The UVGI system shall be suitable to operate with 220-240 V, single phase   A.C. 
supply.The entire UVGI system shall be factory tested with test certificate from 
the reputed Lab. 
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e. The UVGI System shall be mounted in such a manner that lamps are in   perpendicular 
plane to air flow. The entire framework and support inside AHU shall be fabricated out 
of Aluminum Alloy with UV and corrosion resistant. 

f. The electronic driver shall be installed in the control panel outside the AHU to  avoid 
any effect on the electronic components due to moisture and to avoid  additional heat 
generated load in AHU. The control panel shall be Microprocessor based with 4 X80 
LCD Display indicating Individual Lamp run hours Individual lamp On/Off/Error 
Indicator and with Real Time Clock to have the exact time and duration of the system 
and individual lamps Programmable Real time On/Off switching for system. 

g. The UV lamps shall be of High Output (HO) Quartz type, with current efficient to 
achieve the required parameters. 
 

 
Electrical Motors & Starters: 

This section deals with Design, supply, installation, testing and commissioning of all 
types of motors used for Air Handling units etc., 

Make of motors 

(a) The make of motors shall be one out of the approved list of makes of 
equipment’s/materials specified as per section IX. 

(b) All motors shall be totally enclosed fan cooled (TEFC) squirrel cage type and should 
run at all loads without any appreciable noise or hum. The motor should be IP 54 
protection. 

(c) The winding of motors shall be of Class F insulation and suitable for local conditions. 
The design, construction features and testing of the motors shall be as per the latest 
version of IS 325- 1978. The noise level shall not exceed 85db. Motors used should be 
of Energy Efficient type with not less than IE3 rated confirming to IS 12615: 2018. The 
motor shall be suitable designed for use with VFD. 

 
(d) Motors shall comply with IS: 325, IEC 34.1 or BS 2313, IEC 72.1 for foot mounted 
motors. Routine test certificates shall be furnished for the motor. 

(e) The suitable motors shall be selected on the basis of ambient temperatures and 
allowable maximum temperature rise. 

(f) Motor above 1 HP shall be three phase unless otherwise specified. Motors up to and 
including 7.5HP shall have DOL starter and above this rating shall have star/delta starter. 
All power/control cables and wires should be of FRLS/FRLSH grade. 

(g) All motors shall be rated for continuous duty as per IS 325. Motor shall be suitable for 
operation on 415 Volts + 10% 3 phase, 50Hz + 5%, AC supply (or 230 Volts, 50 Hz 
SP AC supply). The      motor shall be specially designed for quiet operation and motor 
speed shall not exceed 1440 RPM + 5%. 

 

(h) Motors shall be provided with cable box suitable to receive Aluminium/ Copper 
conductors, PVC insulated, PVC sheathed and armoured cables. 

(i) All motors shall be provided with combination of Ball and Roller Bearing. Suitable 
grease nipples for re-greasing the bearing shall be provided. 

(j) Motors above 0.25 HP with over current protection. Motors above 100 HP shall be 
provided with full thermal protection and thermistor detector in the stator winding. 
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Motor Starters 

 
(a) The type of starter to be used shall be VFD-Cum-StarDelta starter. 

 
•VFD shall be three phase pulse-width modulation (PWM) type. VFDs will be used for 
operating 3.3/5.5/7.5/9.3/11kW, 415V, 3Ph AC, 4 pole, IE2/IE3 grade electric motor at 50Hz. 
● VFDs must run in three modes: - 
■ Remote mode: Inputs to VFDs (e.g., speed or torque settings) are given through a remote 
■ Switch control mode: VFD is operated manually through buttons/dials 
■ Desktop control mode: Inputs to VFDs (e.g. speed or torque settings) are given through a 
desktop computer 
● VFD must be of heavy-duty type and operate without any problem even at an ambient 
temperature of 45 degree Celsius. 
● Must allow to set motor rpm to any integer value from 0 to Max (e.g. up to around 1445 rpm 
for 50 Hz operation) and must allow torque to be set 5 from 0 to maximum value (e.g. around 
1500 Nm for 50 Hz operation). 
● Must demonstrate operation of motor at linearly varying speed from zero to maximum rpm 
(e.g. 1445 rpm) and maximum to zero rpm at constant torque 
● Overloading: 150% of VFD rated current for 30s or more 
● Software must be provided to interface with VFDs from a desktop computer of BMS 
● Must have following built-in protections 
Built-in electronic thermal overload relay 
Overcurrent and overvoltage protection 
Stall prevention 
Earth leakage protection 

● Star-Delta starter should have Start-Stop push buttons, On/Off/Trip indication Lamp-
230VAC (03 nos), Auto/Manual selector switch, over load relay, main, star and delta 
contactors of suitable rating,  
● Modulating Return Air Temp. Controller/thermostat: - This controller should be standalone 
micro-controller-based LCD temperature controller. This controller shall provide proportional 
plus integral(P+I) and on/off temperature control. The output of this controller shall be suitable 
for the offered make & model of VFD unit communication and operation to modulate the speed 
of connected AHU motor. This thermostat should be connected to VFD with required cabling 
and in proper location above the AHU to sense the return air temperature and based on 
variation in return air temperature VFD should modulate the speed of the motor. 
 

(b) All starters shall confirm to IS 1882. The starter shall be enclosed in sheet metal 
enclosure or mounted inside the cubicle MCC which would be dust vermin proof etc., 
(c) The electric panel provided for the unit must be equipped with main incoming power 

isolation switch, additionally the unit must be provided with MCBs with busbar for single 
incomer provision. 
The electric starter panel shall be of IP 65 with indication lampf for status indication. 

(d) All starters should be of voltage and frequency as specified. 
(e) All starters shall have integral stop/start push buttons of international colour code. 
(f) All Control starters shall be provided with starters of suitable capacity. 
(g) All starters shall have BMS compatibility. 
(h) Terminal blocks with integral insulating barrier shall be provided for each starter. 
(i) The starter shall have an option to bypass VFD and run the motor on star-delta starter 

alone. 

 
Installation of motors: 

 
(a) The motor and drive machine shall be fixed on slide rails to facilitate belt and other 
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adjustments. 

(b) Vibration isolation arrangement shall be provided. 

 
(c) The installation of motor shall be carried out as per IS 900. 

 
(d) The motor with driving equipment shall be mounted on foundation and connected to 
each other with flexible coupling with guard. 

(e) All motor shall be wired as per specifications. Earthing of motor frame shall be done 
with GI/Copper strips as specified in Bill of Quantities. 

Water Piping: 

 
This section deals with supply, installation of pipes, pipe fittings and valves, testing and 
balancing of all condensers, chilled water, drain water etc., as detailed in specifications. 
All piping, fittings and valves etc., shall confirm to relevant Indian Standards. The pipes, 
fittings and valves shall be of approved make. 
Chilled/Condenser water pipes shall be MS “C” class (Black steel) tube confirming to 
IS:1239 (Part I) -1991 with latest amendments for sizes up to 150mm. M.S.E.R.W Black 
steel pipes, confirming to IS: 3589 with latest amendments, shall be used for sizes 
greater than 150mm. The wall thickness of “C” class M.S.E.R.W Black pipes shall be as 
follows: 

 

 Nominal Pipe dia. in 
mm. 

Wall thickness of pipe in 
mm. 

(a) 25 4.00 

(b) 32 4.00 

(c) 40 4.00 

(d) 50 4.50 

(e) 65 4.50 

(f) 80 4.80 

(g) 100 5.40 

(h) 125 5.40 

(i) 150 5.40 

(j) 200 6.00 

Drain water/make up water pipes shall be PVC with 4 Kg/Cm2 pressure rating. 

Pipe Fittings 

 
General 

 
The pipe fittings for screwed piping shall be malleable iron and for piping with welded 
joints shall be of weld-able quality. Also the fittings shall be suitable for same pressure 
ratings as for the piping system. All bends up to sizes 150 mm dia. shall be of heavy duty 
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readymade. 

All bends in sizes 200 mm and above shall be fabricated from the same dia. and 
thickness of pipe in at least four sections and having a centre in radius of at least 
1.5 times diameter of pipes. Fittings such as tees, reducers etc. shall be from the same 
pipe and at least of length twice the diameter of the pipe. 

The dead ends are to be formed with flanged joints and 6 mm thick blank between flange 
pair for 150mm and over in case here a future extension is to be made. Otherwise blank 
end disc 6 mm thicknesses are to be welded with additional stiffness from 50mmX50mm 
M.S heavy angles. For sizes above 350mm all ends larger than 400mm dia. shall have 
dished ends and tested. 

Flanges 

 
All flanges shall be of mild steel as per IS: 6392/71 (with latest amendments) & shall 
be slip on type welded to the pipes. Flange thickness shall be to suit Class II pressure. 3 
mm thick gasket shall be used in between the flanges. Flanged pair shall be used on all 
such equipments which are required to be isolated or removed for service for example 
condenser/chilled water pumps, chilling m/c, AHU etc. 

All arrangements for connecting pressure gauges and thermometers at the points 
specified in the above paras shall form part of piping work and the cost thereof including 
the cost of pressure gauges and thermometers shall be included in the rate/amount 
quoted for piping. 

Insulation of Pipes: 

This section deals with supply and fixing of thermal insulation of pipes etc., as per 
specification given in this section. 

Material of insulation 

 
The insulation material shall be preformed pipe section or sheets of chemically cross 
linked closed cell polyethylene (FR-XPE)/ 25mm thick Class O nitrile rubber insulation, 
Fire retardant grade with K value not exceeding 0.029 at 23oC mean temp. The insulation 
surface shall be finished with 26 gauge (0.4mm) aluminium sheet cladding. 
 

Ducting works: 

 
3.5.1 The duct work shall be fabricated out of galvanized steel sheet (GSS), class VIII 
conforming to IS 277-1962(revised). The fabrication of duct shall strictly conform to IS 
655- 1963. The thickness of the sheet for fabrication of rectangular duct work shall be 
as under: 

Maximum
 sid
e mm 

Thickness
 o
f sheet mm 

Type of 

transverse
 join
t connections 

Bracing (if any) Size of 
supports 
(hanging 
rods) 

1 2 3 4 5 

Up to 400 0.63 25 mm
 GSS 
flanges 

None 10 mm 
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401 to 800 0.63 25 x 25 x 3mm 
MS
 angl
e flanges 

25 x 25 x 3mm 
MS angle at 
1.2m 

10 mm 

801 to 1500 0.8 40 x 40 x 3mm 
MS
 angl
e flanges 

40 x 40 x 3mm 
MS angle at 
1.2m 

12 mm 

1501 to 2250 1.00 50 x 50 x 6mm 
MS
 angl
e flanges 

40 x 40 x 3mm 
MS
 angl
e flanges 

16 mm 

2251 and above 1.25 50 x 50 x 6mm 
MS
 angl
e flanges 

40 x 40 x 3mm 
MS
 angl
e flanges 

16 mm 

 

3.5.2 The following points should be also taken into account while fabrication of ducts. 
 

i. All ducts shall be fabricated and installed in workman like manner, generally confirming 
to the relevant IS code. 

 
ii. Ducts shall be straight and smooth on the inside with neatly finished joints. Joints shall 
be made air tight. The rubber gasket shall be installed between duct flanges in all 
connections and joints. 

 
iii. Changes in dimensions and shape of ducts shall be gradual. Air turns shall be 
installed with vanes, arranged to permit the air to make the turn without appreciable 
turbulence. All branch take offs and collars shall be provided with turning vanes. All 
flanges and supports should be primer coated on all surfaces before erection and 
painted with aluminium paint thereafter. 

 
iv. All ducts shall be supported from the ceiling/slab by means of MS rods of dia. 9mm 
with M.S angle at the bottom. The ducts may be suspended from the ceiling with the help 
of dash fasteners. 

 
v. All ducts shall be rigid and shall be adequately supported and braced where required 
with standing seams, tees or angles, of ample size to keep the ducts true to shape and 
to prevent buckling, vibration and breaking. Ducts up to 610mm width shall have a 
minimum of 40X40X3 mm angle support and ducts larger than this shall have 
50X50X6mm angle support. 

vi. All ducts shall be totally free from vibration under all conditions of operation. 
Whenever duct work is connected to AHUs that may cause vibrations in the ducts, ducts 
shall be provided with fire resistant flexible double canvas connection of minimum 
150mm long securely bonded and bolted on both sides. 

 
Thermal insulation on duct: 

The insulation material shall be 13 mm thick chemically cross linked closed cell 
polyethylene FRXPE fire retardant grade with minimum density of 33+/- 3 Kg/Cu.m, 
thermal conductivity of 0.035W/m.K and water vapour diffusion resistance factor (µ) 
≥6000, laminated with aluminium foil using Pidilite make SSR 998 adhesive liquid. The 
material should be free from ozone depleting substances (CFC/HCFC). 
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Acoustic insulation of duct: 

The first 6 mtr of the ducting from the AHU unit outlet shall be acoustically insulated with 
25mm thick open cell structured class “O’ nitrile rubber foam of density 140-180 
Kgs/Cmt. inside the duct using good quality adhesive. It should have antifungal and 
antimicrobial properties. 

 
PERFORMANCE DATA 

Air handling units shall be selected for the lowest operating power consumption and 
noise level of the equipment. Fan performance rating and power consumption data, 
with operating points clearly indicating shall be submitted for verification by the Bank. 

 

Place : 

          Date  :                                     Seal and Signature of  Bidder  
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खंड 9 / Section IX 

Data to be furnished by the Bidders 

S.No Description To be filled by the bidderfor 
18000 CFM AHU 

1. Make of AHU  

2. Model Number of AHU  

3. 
Material and thickness (inner/outer) of body 
construction 

 

4. Capacity of the AHU unit in CFM  

5. Capacity of the AHU unit in TR  

6. Size of the AHU unit (LXBXH) in mm  

7. Thickness of insulation material (PUF)  

8. Material of drain pan construction  

9. Thickness of drain pan material  

9. Number of pre filters  

10. Size of pre filters (LXBXH) in mm  

11. Thickness of filters in mm  

12. Type and specification of pre filters  

13. Fan Type  

14. Fan Make  

15. Fan dia./sweep area in mm  

16. Fan speed in RPM  

17. Fan rating in HP/KW  

18. Number of fans  

19. Static pressure in mm of wg  

20. Motor Make  

21. Motor type  

22. Motor capacity in HP/KW  

23. Motor RPM  

24. Starter type  

25 Make of VFD  

26 Model No of VFD  

27 Rating of VFD  

28  Warranty from OEM  

29. Make of contactors  

30 Make of MCBs  
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31. Starter make  

32. Filter area (Sq.ft)/Make  

33. Velocity over filters  

34. Pressure drop over filters in mm  

35. Coil make  

36. Thickness of coil/tube in mm  

37. Coil rows  

38 Material of Tube  

39. Tube length in mm  

40. Tube outer diameter in mm  

41. Fin material  

42. Fin spacing in Fins per inch (FPI)  

43. Number of coils  

 

 
44. 

Accessories and controls  

(a) Taper lock Pulley and Flat belt  

(b) canvas connection for ducts  

(c) Anti vibration pads  

45. Bearing Ball/roller  

46. Make of bearings  

47. Duct Insulation Thermal Acoustic 

a. Manufacturers Name   

b. Material   

c. Density Kg/Cm   

d. Thermal Conductivity Kcal/H deg.C   

 

S.No Description To be filled by the bidderfor 
12000 CFM AHU 

1. Make of AHU  

2. Model Number of AHU  

3. 
Material and thickness (inner/outer) of body 
construction 

 

4. Capacity of the AHU unit in CFM  

5. Capacity of the AHU unit in TR  

6. Size of the AHU unit (LXBXH) in mm  

7. Thickness of insulation material (PUF)  

8. Material of drain pan construction  

9. Thickness of drain pan material  
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9. Number of pre filters  

10. Size of pre filters (LXBXH) in mm  

11. Thickness of filters in mm  

12. Type and specification of pre filters  

13. Fan Type  

14. Fan Make  

15. Fan dia./sweep area in mm  

16. Fan speed in RPM  

17. Fan rating in HP/KW  

18. Number of fans  

19. Static pressure in mm of wg  

20. Motor Make  

21. Motor type  

22. Motor capacity in HP/KW  

23. Motor RPM  

24. Starter type  

25 Make of VFD  

26 Model No of VFD  

27 Rating of VFD  

28  Warranty from OEM  

29. Make of contactors  

30 Make of MCBs  

31. Filter area (Sq.ft)/Make  

32. Velocity over filters  

33. Pressure drop over filters in mm  

34. Coil make  

35. Thickness of coil/tube in mm  

36. Coil rows  

37 Material of Tube  

38. Tube length in mm  

39. Tube outer diameter in mm  

40. Fin material  

41. Fin spacing in Fins per inch (FPI)  

42. Number of coils  

 Accessories and controls  
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43. 

(a) Taper lock Pulley and Flat belt  

(b) canvas connection for ducts  

(c) Anti vibration pads  

44. Bearing Ball/roller  

45. Make of bearings  

46. Duct Insulation Thermal Acoustic 

a. Manufacturers Name   

b. Material   

c. Density Kg/Cm   

d. Thermal Conductivity Kcal/H deg.C   

Place : 

  Date  :                                                       Seal and Signature of  Bidder  
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खंड 10 / Section X 

Approved Make of Materials 

 

The make of equipment shall be from among those mentioned below. All electrical items, 
equipment, fittings having BIS marks and subject to Bank’s approval. 

 
 
 

• Motors used should be of Energy Efficient type with not less than IE3 rated confirming to IS 
12615: 2018 

• All power/control cables and wires should be of FRLS/FRLSH grade with duly IS marked on 
the cables. 
 

 

Place : 

Date  :                                                       Seal and Signature of  Bidder

Sl.N
o 

Item Description Approved make 

1. Fan make Kruger/Nicotra/Lau 

2. Motor make ABB/Siemens/Kirloskar/Crompton 

3. Power Cables CCI/Finolex/Polycab/Universal/Gloster 

4. Control cables CCI/Finolex/Polycab/Gloster 

5. MCCB/MCB/RCCB 
Legrand/ABB/L&T/Shneider/Lauritz 

Knudsen 

6. AHU               Systemaire / Zeco/Edge Tech  

7 GI Sheets TATA/JINDAL/SAIL/JSW 

8. Insulation material 
U.P.Twiga/Owen Carning/K-flex /Armacell  
 

9. Filter 
Mechmaark, Thermadyne, Spectrum or 

Equivalent. 

10. Drain pipe UPVC Supreme/Astral/Plasto 

11. SS Pressure Gauge H.Guru/Fiebig/Emerald 

12. Thermometer H.Guru/Fiebig/Emerald 

13. MS ERW pipe Tata / Jindal / SAIL 

14 VFD 
L&T/ABB/Schneider/Danfoss/Lauritz 

Knudsen/Seimens 
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खंड 11 / Section XI 

 
Supply, Installation, Testing and Commissioning (SITC) of 04 Nos. Air Handling Units 

(AHU) at Main Office Premises, Reserve Bank of India, Chennai. 

Un-Priced Bid (Scheduled of Quantities) 

S.No Description of the item Qty Unit Rate 

01. SITC of double skinned type Air Handling 
Units of following CFM and allied works 
adhering to the technical specifications 
specified in the tender and specifications 
mentioned below: 

AHU Specifications:  

a) Casing:  
 Modular AHU panels with GI sheet of 0.60 
mm thick for both inner and outer casing with 
48 mm +/- 2 mm thick ,CFC free PUF 
insulation sandwiched in between.  
(Density: min 38 kg / Cu. m).   
The outer panel shall have pre-coating for 
corrosion resistance and also to provide a 
very good finish. 
The structure shall be made of Extruded 
Aluminium sections with thermal break profile 
for ensuring thermal bridging performance.  

b) Blower: 
Blower section with DIDW backward curved 
centrifugal fan with total static pressure 50 
mmWg with TEFC squirrel cage Induction 
motor (IP 55 protected, class F insulation 
and energy efficiency not less than IE3 )  
with  Flat belt / V Belt drive system. 

c) Drain 
Drain section with 1.2mm thick SS drain pan 
duly insulated with 13 mm closed cell Nitrile 
insulation. 

d) Filters: 
Cleanable metallic viscous type filter made 
out of aluminium wire mesh or  dry cleanable 
synthetic type of minimum 50mm thick with 
aluminum or stainless steel (SS) frame. 
These filters shall have the efficiency of 80% 
down to 10-micron particle size 
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e) Cooling Coil 
Chilled water-cooling coil of 6 row deep with 
aluminum fins and copper tubes. 

f) Installation, Testing and 
Commissioning of the Air Handling Units 
(AHU):The work includes new AHU unit to 
be installed in place of existing AHU by 
removing of the same and connecting to the 
existing AC duct through non-returnable G.I 
collar damper/VCD and double flexible fire-
retardant canvas connection arrangement as 
per the site requirement and the mounting of 
the unit on foundation/floor with anti- 
vibration pads to avoid vibration transmission 
etc. The unit has to be connected to the new 
electrical panel in the AHU room by providing 
XLPE FRLS copper armored cable with 2 
runs 10 SWG copper earth wire, brass 
glands and lugs.  

g) UVGI 
UVGI system shall be designed and installed 
to cover the entire face area of the cooling 
coil with electronic driver installed in the 
control panel outside the AHU. The useful life 
of the UVlamps shall be minimum 9000 
hours. 
h) Allied Works: 
Chilled water piping 
Supply, installation, fabrication, Modification 
and commissioning of chilled water piping  of 
nominal dia in the range of 50 mm to 100 
mm with nitrile rubber insulation of 25 mm 
thickness ( Class O ) along with 26 
Guage(0.4mm) aluminium cladding with duct 
seal and all accessories for appropriate 
length from the existing butterfly valve to the 
coil of the AHU as directed by the Bank's 
Engineer . 
Modification of Plenum: 
Necessary plenum modifcation work using 
18/20 GI sheets as per IS 655 and acoustic 
insulation for connecting the AHU to existing 
distribution of ducts with necessary neoprene 
rubber gasket, elbow, G.I angle support with 
suspended rods, grouted in ceiling as 
directed 
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Place : 

          Date  :                                     Seal and Signature of  Bidder  

Automatic Air Vents  
Providing and fixing of auto air vent purging 
valve of 20mm dia. with isolating valve 
complete. 

Control Starter panel: - 
 Fabrication, supply, Installation, Testing & 
Commissioning of cubical type VFD cum 
DOL/Star- delta panel (wall mounted) 
conforming to technical specifications 
mentioned under Section VIII of the tender . 
In case of failure of VFD, Starter unit shall be 
operating in DOL/star-delta. In both modes, 
the operations of the interlocked controls 
units like Fire module, three-way valve, UVGI 
system & remote control of Ac plant should 
work smoothly. 

Drain Pipe:Supply and installation of 32/40 
mm diameter UPVC drain pipe with U-trap 
and all accessories viz., adhesive, bends, 
tees, couplers, elbow etc. 
Guage:Supply, installation, testing and 
commissioning of SS pressure gauge 4” dial 
type with ball valve ½” dia. for both inlet and 
outlet with required accessories etc. ( 02 
nos) Supply, installation, testing and 
commissioning of SS Thermometer of dial 
type for both inlet and outlet with required 
accessories etc  ( 02 nos) 

 

1(A) 18000 CFM with total static pressure 50mmWg 3 Nos.  

1(B) 12000 CFM with total static pressure 50mmWg 1 No.  

02 Buyback of the following AHUs along with connected motor 
and other accessories etc on as is where is basis.   

 

2(A) 18000 CFM with total static pressure 50mmWg 2 set  

2(B) 16000 CFM with total static pressure 50mmWg 1 set  

2(C) 12000 CFM with total static pressure 50mmWg 1 set  

 Grand Total=Sl.No:01-Sl.No:02 
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खंड 12 / SECTION - XII. 

 

ANNEXURES 

 

 TO 

  

VARIOUS SECTIONS  
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अिुलग्नक A  / Annexure ‘A’. 

Qualification/Eligibility Criteria forms. 

Format 1 

Basic Information. 
 

1(a) Name of the Contractor / firm.  

2. Details of registration of the firm:  
whether Sole Proprietorship / 
Partnership firm / Private Limited / 
Limited or Co-operative Body etc, or 
MSME Registration etc., (upload the 
relevant documents in support 
thereof). 

 

2(a) Name of the proprietor or Partners / 
directors of the organization / firm. 

 
 

3(a) Registered Address.   

3(b) Address for correspondence.   

4(a) Contact person.  

4(b) Designation.  

4(c) Telephone No.   

4(d) Mobile No.  

4(e) FAX / Tele-fax:  

4(f) e-mail id.  

5(a) (i). GST Registration details and No. 
(ii). PAN No. 
(Upload relevant documents) 

 

5(b) Details of registration of labour, ESI, 
EPF if any. 

 

6 Number of years of experience of 
contractor / Firm of contractor in the 
field. (Upload relevant documents as 
per Format 2). 

 

 
 

Place:             
     Signature of bidder: 

Date:            
      Address & seal: 
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Format 2 

PREVIOUS WORK EXPERIENCE List of important similar works executed by the contractor / firm 
(Works completed before August 01, 2020). 

 

 

 

Signature of the bidder with seal 

Sl. 
No. 

Name of 
similar work 
and location 

Nature of 
work 

involved in 
the 

contract  

Name of the 
owner/ client 
Also indicate 

whether 
Government or 

Semi- 
Government or 

Private Body with 
full postal 
address. 

Cost of work Period of completion Reason 
for 

delay, if 
any 

Whether 
work was 

left 
incomplete, 
or contract 

was 
terminated 
from either 

side? 

Litigation/
Arbitratio
n, if any 

with 
details. 

Any 
other 

relevant 
informat

ion. 

Date of 
commence
ment of 
work 

Scheduled 
date of 
completion   

Actual 
date of 
completio
n  

Contract 
Amount ( ₹ 

lakh) 

Actual 
value of 

work done  
( in ₹ lakh) 

1. 2. 3. 4. 
 

5 a 
 

5 b 
6a 6b 6c 7 8 9 10 
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Format 2A 

List of important similar works ‘in hand’  

 

Sl 
no 

Name of the wok 
and location  

Nature of work 
involved in the 
contract 

Name of the owner 
and 

Whether 
Government or 
Semi- Government 
or Private Body with 
full postal address. 

Contract 
Amount in ₹ 

Completion Period Present stage of 
work with reasons if 
the work is getting 
delayed 

Any other relevant 
information  

Stipulated Expected   

1 2 3 4 5 6(a) 6(b) 7 8 

  

 

       

  

 

       

  

 

       

 

 

Signature of the bidder with seal 

Format 3 

Details of similar eligible work(s) (qualifying) completed during last five years between August 01, 2020 and July 31, 2025 
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[Work(s) costing above the minimum value specified in pre-qualification criteria].  
 

1. This list of work is for each qualifying works as specified in section C of Pre-qualification criteria. 
2. For each of the qualifying works, client certificate as per Format 3A shall be submitted. 

Signature of the Bidder with seal  

Sl no Name of similar 
work and 
location 

Nature of 
work 
involved in 
the contract. 

Name of the 
owner/ client 
and Also 
indicate 
whether 
Government 
or Semi- 
Government 
or Private 
Body with full 
postal 
address. 

NName, e-mail ID, 
telephone ( 
land line and 
mobile) nos., 
Fax no. of the 
contact 
executive ( 
the person  of 
bidders client 
who can be 
contacted  by 
the bank in 
case it is so 
needed). 

Cost of work Period of completion Reason 
for 
delay, if 
any 

Whether 
work was left 
incomplete 
or contract 
was 
terminated 
from either 
side? 

Litigation
/Arbitrati
on, if any 
with 
details. 

Any other 
relevant 
informati
on. Date of 

comme
ncemen
t of 
work 

Schedule
d date of 
completi
on   

Actual 
date of 
comple
tion  

Contra
ct 
Amou
nt ( ₹ 
lakh) 

Actual 
value of 
work 
done  
( in ₹ 
lakh) 

1.  2.  3.  4.  
5.  6 

a 
6b 

7a 7b 7c 8 9 10 11 

 

 
 
 
 

  

   

       

 

 
 
 
 

  

   

       



Page 71 of 88 

 

Format 3A 

CLIENT’s CERTIFICATE REG. PERFORMANCE OF CONTRACTOR 

(On Client’s Letter Head) 

Name & address of the Client: 

Details of Works executed by Shri./Smt./M/s 

 Signature & Seal of authorized signatory 
Regarding performance report/clients’ certificate, for works carried out for Government/ public 
sector companies, the certificate should be signed by the concerned Executive Engineer or 
an officer in an equivalent or higher rank. For works carried out for Private companies, Copy 
of TDS has to be submitted for proving the credentials/contract amount. 

(i) All columns should be filled .in properly 

(ii) The Client Certificates should be submitted in a sealed cover addressed to the Shri 
Reserve Bank of India, Chennai for each of the Prequalification works. 

Note: The performance/completion certificates obtained from clients can be in any format 
other than the one specified above, but the certificates should mandatorily contain the 
information sought above. If the certificates uploaded are not able to establish the information 
sought above, those will not be accepted 

 1 Name of work with brief particulars   

 2 Agreement No. and date   

 3 Agreement amount   

 4 Date of commencement of work   

 5 Stipulated date of completion   

 6 Actual date of completion   

 7 Details of compensation levied for delay(indicate amount) 
if any 

  

 8 Gross amount of the work completed and paid   

 9 Name and address of the authority under whom works 
executed 

  

 10 Whether the contractor employed qualified 
Engineer/Overseer during execution of work? 

  

 11 i)  Quality of work (indicate grading)  Outstanding/Very Good/ 
Good/Satisfactory/poor 

  ii)   Amt. of work paid on reduced rates, if any.   

12  i)    Did the contractor go for arbitration?   

  ii)   If yes, total amount of claim   

  iii)   Total amount awarded   

 13 Comments on the capabilities of the contractor.   

  a)    Technical proficiency  Outstanding/Very Good/ 
Good/Satisfactory/poor 

  b)    Financial soundness  Outstanding/Very Good/ 
Good/Satisfactory/poor  

  c)     Mobilization of adequate T&P  Outstanding/Very Good/ 
Good/Satisfactory/poor  

  d)    Mobilization of manpower  Outstanding/Very Good/ 
Good/Satisfactory/poor  

  e)    General behavior 
  

Outstanding/Very Good/ 
Good/Satisfactory/poor  
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Format 4 

FINANCIAL INFORMATION 

Sr.no. Details 

Financial Year 

2022-23 

₹ in lakh 

2023-24 

₹ in lakh 

2024-25 

₹ in lakh 

1 Gross Annual financial turn over 
certified by Charted Accountant. 

   

2 Profit/ Loss    

 

Note: 

i. Statement shall be supported by figures in balance sheet/ profit & loss account with 
copies of audited annual financial statements/ accounts of the business of the bidder 
duly certified by a Charted Accountant. The Income Tax Clearance Certificates / 
Income Tax Assessment orders along with the latest final accounts of the business of 
the contractor duly certified by a Chartered Accountant, as a proof of creditworthiness. 

ii. Submit supporting documents 
 

 

Signature of the bidder with seal 
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Format 5 

 
FORM OF BANKERS' SOLVENCY CERTIFICATE FROM A SCHEDULED BANK 

(On Bankers’ Letter Head) 

                                                                                                            Place: 

                                                                                                            Date: 

Smt. Uma Sankar 
Regional Director for Tamil Nadu & Puducherry 
Reserve Bank of India                                                                                                                       
Estate Department 
Fort Glacis, Rajaji Salai 
Chennai - 600 001. 
   

This is to certify that to the best of our knowledge and information M/s. /Shri.............. a 
customer of our bank having marginally noted address, are/is respectable and can be treated 
as good for any engagement up   to   a   limit   of  ₹..............(Rupees 
…………………………………………………… ………..............................................................).  

This certificate is issued without any guarantee or responsibility on the bank or any of its 
officers.     

    

    

  

      For the Bank with Name, Designation & Seal   

 

Note:-  
 
(i) Bankers' certificates should be on letter head of the Bank  
(ii) In case of partnership firm, certificate to include names of all partners as recorded with 
the Bank. 
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Format 5A 

Details of Bidder’s Banker 

1 Name and full Address of the Banker  

2 Name of contact executives, Email ID, 
contact numbers (land line and 
mobile), Fax number etc.  

(The person can be contacted at the 
office of their banker by the Bank in 
case it is needed.) 

 

 

  

 

Signature of the bidder with seal 
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फॉमेट 6 / Format 6 

कार्ा-स् थल में सविास व् र्िस् था का ब् र् रा / Details of Service Set up at the place of work 

 

S. No. Details of service Centre 

  

  

1 Address of Service Centre 

  

  

2 Proof for existence of Service 

set up in chennai 

  

3 Contact numbers 

  

  

4 Staff strength 

  

  

5 Whether spares parts of the 

system have been stocked 

  

  

 

 

Signature of the bidder with seal 
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Annexure ‘B’ 

Format for Letter of Authorisation / power of attorney for signing of 
application/proposal 

 

(On Non-Judicial Stamp Paper of appropriate value) 

Know all men by these presents, 
We………………………………..………………………….(Name of the Bidder and 

address of their registered office) do hereby constitute, appoint and authorise Mr. / Ms. 

………………………… ……………………………………..…… ……… (Name and 

residential address of Power of Attorney holder) who is presently employed with us and holding 
the position of ………………………………………………………….………………. as our 
attorney, to do in our name and on our behalf, all such acts, deeds and things necessary in 
connection with or incidental to our tender for “Supply, Installation, Testing and 
Commissioning (SITC) of 04 Nos. Air Handling Units (AHU) at Main Office Premises, 
Reserve Bank of India, Chennai” including signing and submission of all documents and 
providing information / responses to Estate Department RBI, Chennai representing us in all 
matters before RBI Chennai, and generally dealing with RBI Chennai in all matters in 
connection with our proposal for the said Project. 

We hereby agree to ratify all acts, deeds and things lawfully done by our said attorney 

Pursuant to this Power of Attorney and that all acts, deeds and things done by our aforesaid 
attorney shall and shall always be deemed to have been done by us. 

Note 

Power of Attorney should be properly stamped and notarized 

Power of Attorney furnished shall be irrevocable. 

 

Signature/(s) of the Bidder 

 

Name/(s 

 

Stamp/Seal of the Bidder 

 

 

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed 
and shall be signed by the official whose signature and authority shall be verified).  
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Annexure ‘C’  

Schedule of Technical Deviations if any 
 

We confirm that all technical terms and conditions and specifications of the Bankexcept 
for deviations listed below are acceptable to us. 

 

 

 

 

 

 

 

 

 

Seal of company & Signature 

 

 

 

 

 

 

 

 

Sr.No. Section No. Clause No. Deviation proposed 

1 2 3 4 
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Annexure ‘D’ 

Proforma of Performance Bank Guarantee for Security Deposit 
 

(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of 
the issuing bank) 

No. _____________ Date ___________ 

To: 
The Regional Director 
Reserve Bank of India 
16, Rajaji salai 
Chennai- 600 001 
 

Dear Sir, 

In consideration of your agreeing to accept the security deposit of INR ____ (INR  
_________________only) furnish able to you by M/s ___________ (hereinafter referred to as 
“the Contractor”) in terms of their contract with you for Supply, Installation, Testing and 
Commissioning (SITC) of 04 Nos. Air Handling Units (AHU) at Main Office Premises, 
Reserve Bank of India, Chennai as per their Tender dated ______ and your Special 
Conditions of Contract and other tender documents relating thereto subject to the conditions 
and alterations mutually agreed upon the set forth or referred to in your Contract dated _____ 
in the form of guarantee from us in the manner hereinafter contained, we ____ (Name of the 
Bank) do hereby covenant and agree with you as follows : 

 

1. We undertake to indemnify you and keep you indemnified from time to time to the 
extent of INR _________ INR(______ only) against any loss or damage caused to or 
suffered by or that may be caused to or suffered by you by reason of any breach or 
breaches on the part of the Contractor of any of the terms and conditions contained in 
the said Contract and in the event of the Contractor making any default or default in 
carrying out any of the work under the said Contract or otherwise in the observance 
and performance of any of the terms and conditions relating thereto in accordance with 
the true intent and meaning thereof, we shall forthwith on demand pay to you such 
sum or sums not exceeding in total the said sum of INR______ 
(INR_______________________________ only) as may be claimed by you as your 
losses and/or damages, costs, charges or expenses by reason of such default on the 
part of the Contractor. 
 

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor 
has made any such default or defaults and the amount or amounts to which you are 
entitled by reasons thereof will be binding on us and we shall not be entitled to ask you 
to establish your claim or claims under this Guarantee but will pay the same forthwith 
on your demand without any protest or demur.  
 

3. This guarantee shall continue and hold good until it is released by you on the 
application by the Contractor after expiry of the relative guarantee period of the said 
Contract and after the contractor had discharged all his obligations under the said 
Contract and produced a certificate of due completion of the work under the said 
contract and submitted a “No Demand Certificate”, provided always that this guarantee 
shall in no event remain in force after the day of ________ without prejudice to your 
claim or claims arisen and demanded from or otherwise notified to us in writing before 
the expiry of six months from the said date which will be enforceable against us 



 

Page 79 of 88 

 

notwithstanding that the same is or are enforced after the said date. 
 
4. Should it be necessary to extend this guarantee on account of any reason whatsoever, 

we undertake to extend the period of this Guarantee on your request till such time as 
may be required by you. Your decision in this respect shall be final and binding on us.  

5. You will have the fullest liberty without effecting this guarantee from time to time to 
vary any of the terms and conditions of the said contract or extend the time of 
performance of the Contractor or to postpone for any time or from time to time any of 
your rights or powers against the Contractor and either to enforce or forbear to enforce 
any of the terms and conditions of the said Contract and we shall not be released from 
our liability under this guarantee by the exercise of your liberty with reference to 
matters aforesaid or by reason of any time being given to the Contractor or any other 
forbearance, act or omission on your part or any indulgence by you to the Contractor 
or by any variation or modification of the said contract or any other act, matter or things 
whatsoever, which under the law relating to sureties would but for the provisions hereof 
have the effect of so releasing us from our liability hereunder provided always that 
nothing herein contained will enlarge our liability hereunder beyond the limit of INR 
________ (INR _______________________  only) as aforesaid.  
 

6. This guarantee shall not in any way be affected by your taking or varying or giving up 
any securities from the Contractor or any other person, firm or company on its behalf 
or by the winding up, dissolution, insolvency or death as the case may be, of the 
Contractor.  

7. In order to give full effect to the guarantee herein contained you shall be entitled to act 
as if we were your principal debtors in respect of all your claims against the Contractor 
hereby guaranteed by us as aforesaid and we hereby expressly waive all our rights of 
surety-ship and other rights, if any, which are in any way inconsistent with any of the 
provisions of this guarantee.  

8. Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all 
your claim or claims against the contractor from time to time arising out of or in relation 
to the said contract and in respect of which your claim in writing is lodged on us before 
expiry of six months from the date of expiry of this guarantee.  

9. Any notice by way of demand or otherwise hereunder may be sent by special courier, 
telex, fax or registered post to our local address as aforesaid and if sent by post, it 
shall be deemed to have been given when the same has been posted.  

10. This guarantee and the powers and provisions herein contained are in addition to and 
not by way of limitation of or substitution for any other guarantee or guarantees 
heretofore given to you by us (whether jointly with others or alone) and now existing 
un cancelled and that this guarantee is not intended to and shall not revoke or limit 
such guarantee or guarantees.  

11. This guarantee shall not be affected by any change in the constitution of the contractor 
or us nor shall it be affected by any change in your constitution or by any amalgamation 
or absorption thereof or therewith but will ensure to the benefit of and be available to 
and enforceable by the absorbing or amalgamated company or concern.  

12. Any forbearance, act or omission on the part of the Bank in enforcing any of the 
conditions of the said tender or showing of any indulgence by the Bank to the Tenderer 
shall not discharge the Surety in any way and the obligations of the Surety under this 
guarantee shall be discharged only on the intimation thereof being given to the Surety 
by the Bank.  

13. This guarantee is irrevocable during the period of its currency and shall not be revoked 
without your previous consent in writing.  

14. We further agree and undertake to pay you without demur the amount demanded by 
you in writing notwithstanding any difference or dispute or controversy that may exist 
or arise between you and contractor or any other person.  

15. Notwithstanding anything contained herein above our liability under this guarantee is 
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restricted to INR _____ (INR _________________________only). Unless a written 
claim is lodged on us for payment under this guarantee within six months from the date 
of expiry, including extensions if any, of this guarantee all your rights under the 
guarantee shall be forfeited and we shall be deemed to have been released and 
discharged from all liabilities there under, irrespective of whether or not the original 
guarantee is returned to us.  

16. We have power to issue this guarantee in your favour under the Memorandum and 
Articles of Association of our Bank and the undersigned has full power to execute this 
Guarantee under the Power of Attorney granted to him by the Bank.  

 

SIGNED AND DELIVERED                                                               For & on behalf of 

 

(For & on behalf of the above named Bank)                                     (Banker’s Name & Seal)                                                                                

 

BRANCH MANAGER (Banker’s 
Seal with Address) 
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Annexure ‘E’ 

 

ECS/ NEFT mandate form 
 

(Mandate for receiving payments through ECS /NEFT from RBI, Chennai 

All entries should be filled in neatly and legibly in Capital letters 

Details of the Vendor  

1 Name of the Vendor 
 
 

2 Address of the Vendor 

 
 
 
 

3 Email ID of the Vendor 
 
 

4 Phone Number 
 
 

5 Mobile Number 0 
          

 

6 Contact Person 
 
 

 

PAN  and GSTIN Details 

PAN. 
 
 

PAN Card 
Holder 
Name 

 

GSTIN 
No. 

 
 

 

Bank account  particulars of the Vendor 

1 Name of the Bank 
 
 

2 Name of the Branch 
 
 

3 
Address of the Bank 
Branch 

 
 
 

4 IFS Code ( 11 digits) 
           

 

5 MICR Code ( 9 digits ) 
         

 

6 
Bank account type 
 (SB-10/ CA-11 / CC -
13) 

 

7 
Core Banking 
Account No. 
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Please enclose the undernoted documents in support of the details mentioned above 

 (1)  a blank cancelled CTS-cheque 

 (2)  Photocopy of your PAN card 

(3)  Proof of GST registration  

 

Declaration 

I hereby declare that the particulars given above are correct and complete. If the transaction 
is delayed or not effected for reasons of incomplete or incorrect information, then I would not 
hold the Reserve Bank of India responsible.  

 

Date_______________   Signature of the Vendor/ Account holder 

Place______________ 

                                                                                                     Vendor Common Seal 

 

 

The Mail ID of Estate Department for Communication: 
estatechennai@rbi.org.in 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

mailto:estatechennai@rbi.org.in
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Annexure ‘F’ 

 

Complaint Escalation Matrix 
 

Sl.no Support Level Name Phone no. E-mail ID 

1 Level 1    

2 Level 2    

3 Level 3    

4 Level 4    

 

 

 

 

Signature & Seal of the firm 
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Annexure ‘G’ 

Performa for Undertaking / Declaration / Certificate by the Bidder regarding 
country sharing land border with India  
To 
The Regional Director 
Reserve Bank of India 
16, Rajaji salai 
Chennai- 600 001 
 
Sir, 

Subject:  Undertaking Letter of M/s _____________________ for participation in the bid for 
Supply, Installation, Testing and Commissioning (SITC) of 04 Nos. Air Handling Units 
(AHU) at Main Office Premises, Reserve Bank of India, Chennai. 

I / We ……………………………………. (Name of bidder) have read and understood the contents 
of the Office Memorandum (OM) F. No. 6/18/2019-PPD dated July 23, 2020 and its subsequent 
orders / revision issued by Public Procurement Division, Department of Expenditure, Ministry of 
Finance, Government of India regarding the restrictions on procurement from a bidder of a country 
which shares a land border with India. 

2. Based on the definitions mentioned in the above referred order and its subsequent 
revisions regarding the bidder, I / We certify that …………… (Name of the bidder)  

i. is not from a country sharing land border with India, or 
ii. is from a country sharing land border with India and has been registered with the 

Competent Authority, the certificate of which is enclosed, or  
iii. is from a country sharing land border with India where Government of India has extended 

lines of credit, or  
iv. is from a country sharing land border with India where Government of India is engaged 

in developmental projects. 

(Strikeout whichever of the above is not applicable).  

3. I /We hereby certify that …………………………. (Name of bidder) fulfils all requirements 
in this regard and is eligible to be considered under the provision of the above referred Office 
Memorandum and its subsequent orders / revision. I/We also undertake that I/we 
………………(Name of bidder) will not sub-contract any work to a contractor from such country  
unless such contractor fulfils all the requirements under the above referred office memorandum / 
order. 

4. I have understood that, if this Undertaking / Declaration / Certificate submitted by us found 
to be false, Bank shall be free to terminate our tender / Work Order. Bank shall also be free to 
initiate any legal action in accordance with law including forfeiting of Earnest Money Deposit / 
Performance Bank Guarantee / Security Deposit and / or debarring us from participating in 
tenders invited by the Bank in future.  

Signature and name of the authorized signatory of the firm with date  
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Annexure ‘H’-  

Undertaking / Declaration of debarment of Public Institutions 
(To be submitted by tenderes on their letters head duly sealed and signed by 

authorised signatory) 

To                                          
The Regional Director  
Reserve Bank of India  
Fort Glacis, Rajaji Salai 
Chennai – 600001 
Dear Sir, 

Subject:  Supply, Installation, Testing and Commissioning (SITC) of 04 Nos. Air 
Handling Units (AHU) at Main Office Premises, Reserve Bank of India, Chennai. 

1.  I/We certify that……………. (Name of the Bidder)  

a) have not been suspended / delisted / blacklisted/ banned or any such process initiated 
against the company/entity or its directors, by any Statutory Authorities/organizations 
including Reserve Bank of India at any location in India on any grounds for last 5 years. 

b) do not have any proceedings pending or order passed by any Authority/Court for 
violation/deficiency of statutory provisions such as EPF, ESI, Bonus, Minimum Wages, 
or other payments for last 5 years. 

c) have not rescinded/abandoned any contract awarded by any of our clients before the 
expiry of prescribed period of contract for last 5 years. 

d) have been maintaining a clean tract record without any involvement in unlawful/ illegal 
activities or financial Banking frauds. We do not have any case with the Police/ Court/ 
Regulatory authorities against the bidder or proprietor/partners/directors in case of 
Proprietorship/Partnership firm/company respectively involving the above. 

 
1. I/ We know and understood that, if this Undertaking / Declaration /Certificate submitted by 

us is found to be false, the Bank shall free to reject/ terminate our tender/ Work Order and 
that the Bank shall also be free to initiate any legal action in accordance with law including 
forfeiting of Earnest Money Deposit/ Performance Bank Guarantee/ Security Deposit and 
/ or debarring us from participating in tenders invited by the Bank in future. 

 

Signature and name of the authorized signatory of the Bidder with Rubber Stamp 

Date: 

Place: 
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Annexure J 

Proforma of Letter of Authorization from the OEM to participate in this Bid  

(To be issued by the manufacturer of offered make of equipment on his letterhead) 

 

To                                          
The Regional Director  
Reserve Bank of India  
Fort Glacis, Rajaji Salai 
Chennai – 600001 
Dear Sir, 
 
Subject: Authorization Letter to M/s _____________________ for participation 
 
in the bid for Supply, Installation, Testing and Commissioning (SITC) of 04 Nos. Air 
Handling Units (AHU) at Main Office Premises, Reserve Bank of India, Chennai. 

 
We  _______________________,  (name  and  address  of  the  manufacturer)  the 
manufacturer of __________________  having factories at __________________ (addresses  
of  manufacturing  /  development  locations)  do  hereby  authorize  M/s 
____________________________________________________ (name and address of the 
tenderer) to bid, negotiate and conclude the contract with you against the above mentioned 
tender for the above equipment / software manufactured / developed by us. 
 
We herewith certify that the above mentioned equipment / software products are current line 
of products and we hereby undertake to support these equipment / software in terms of 
availability of spares/ upgrades for software and hardware for the duration of minimum 10 
years from the date of this letter. 
 
In the unlikely event of  M/s  _______________________________            (name 
and address of the tenderer) not remaining our authorized dealer/ partner at any time during 
the next 10 years (committed support period) and refusing to provide after sales support to 
you as per the contract conditions, we undertake to extend required after sales support, 
including supply of spares, either directly ourselves or through any other authorized dealer/ 
partner. 
 
Yours faithfully, 
 
For and on behalf of 
M/s __________________________ 
(Name of the manufacturer) 
 
Signature of authorized signatory: 
 
Name : 
Designation : 
Email address: 
Address : 
Date : 
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Annexure II  

PROFORMA OF BANK GUARANTEE FOR EARNEST MONEY DEPOSIT / BID 
SECURITY    

(On Non-Judicial Stamp Paper of appropriate value) 

Place:______________ 
Date: _______________ 
 
The Regional Director 
Estate Department 
Reserve Bank of India 
Chennai 

 
Dear Sir / Madam, 

Name of Work: ………………………………………………………………………… 

Ref:  NIT / Advt. No.           Date:……… 

WHEREAS 

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Marg, Mumbai 
(hereinafter called the ‘RBI’) has invited tenders for the captioned work (Hereinafter called “the said 
tender”) on the terms and conditions mentioned in the said tender documents. 

 
It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank Guarantee for a 
sum of ₹   _____ (Rupees        only) as Earnest Money Deposit (EMD). 

 
M/s. (Name of the Tenderer / Bidder) ______, (hereinafter called as ‘the Tenderer / Bidder’), who 
are our Clients / Constituents intend to submit their tender / Bid for the said work and have 
requested us to furnish Bank Guarantee to RBI in respect of the said sum of ₹.     (Rupees  

    only) in respect of EMD. 
 

NOW THIS GUARANTEE WITNESSETH 
 

1. We      (Name of the Bank) do hereby agree with and undertake to RBI, their Successors, 
Assigns that in the event of the RBI coming to the conclusion that the Tenderer have not performed 
their obligations under the said conditions of the tender or have committed a breach thereof, which 
conclusion shall be binding on us   as well as the said Tenderer, we shall on demand by the RBI, 
pay without demur to the RBI, a sum of ₹     (Rupees   only) or any lower 
amount that may be demanded by the RBI.  Our guarantee shall be treated as equivalent to the 
Earnest Money Deposit for the due performance of the obligations of the Tenderer under the said 
Conditions, provided, however, that our liability against such sum shall not exceed the sum of ₹.  

  (Rupees        only).  
 
2. We also agree to undertake to and confirm that the sum not exceeding ₹.  ___ (Rupees    
_____ only) as aforesaid shall be paid by us without any demur or protest, merely on demand from 
the RBI on receipt of a notice in writing stating that the amount is due to them and we shall not ask 
for any further proof or evidence and the notice from the RBI shall be conclusive and binding on us 
and shall not be questioned by us in any respect or manner whatsoever. We undertake to pay the 
amount claimed by the RBI within a period of one week from the date of receipt of the notice as 
aforesaid. 
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3. We confirm that our obligation to the RBI under this guarantee shall be independent of the 
agreement or agreements or other understandings between the RBI and the Tenderer.  
 

This guarantee shall not be revoked by us without prior consent in writing of the RBI.  
 

     We hereby further agree that: 
 
a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the 

said agreement or in compliance with any of the terms and conditions stipulated in the 
said tender and/or hereunder or granting of any time or showing of any indulgence by the 
RBI to the Tenderer or any other matters in connection therewith shall not discharge us 
in any way and our obligation under this guarantee. This guarantee shall be discharged 
only by the performance by the Tenderers of their obligations and in the event of their 
failure to do so, by payment by us of the sum not exceeding ₹.   _______ (Rupees  

   only).  
b) Our liability under these presents shall not exceed the sum of ₹.    ______   

               (Rupees      ____________only)  .  
c) Our liability under this agreement shall not be affected by any infirmity or irregularity on 

the part of our said constituents/clients in tendering for the said work or their obligations 
there under or by dissolution or change in the constitution of our said constituents.  

d) This guarantee shall remain in force up to  ___________   (six months from the last date 
of receipt of tender) provided that if so desired by the RBI, this guarantee shall be 
renewed for a further period as may be indicated by them on the same terms and 
conditions as contained herein.  

e) Our liability under these presents will terminate unless these presents are renewed as 
provided hereinabove on the   _____________   or on the day when our said constituents 
comply with their obligations, as to which a certificate in writing by the RBI alone is the 
conclusive proof whichever date is later.  Unless a claim or suit or action is filed against 
us within    or any extended period, all the rights of the RBI against us under 
this guarantee shall be forfeited and we shall be released and  discharged from all our 
obligations and liabilities hereunder. 
   

Yours faithfully,  
 
For and on behalf of Bank.  

 
 
Authorised Official (with seal)  
 
 
NB: This guarantee will require stamp duty as applicable in the state, where it is executed and 
shall be signed by the official whose signature and authority shall be verified).  
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